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14.38 bn.
COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

Thirty-fifth Report

Sardor A. S. S&igal (Janjgir): Sir, I 
t>eg to move the following.

“That this House agrees with the 
Thirty-fifth Report of the Com
mittee on Private Members* Bills 
and Resolutions presented to the 
House on the 25th February, 1959 ”
M r Deputy-Speaker: The question

“That this House agrees with the 
Thirty-fifth Report of the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 25th February, 1959 ”

The motion was adopted

14.39 hrs.
RESOLUTION RE: INTERIM RELIEF 
TO CENTRAL GOVERNMENT EM
PLOYEES—contd.

Mr. Deputy-Speaker: The House 
will now resume further discussion of 
the Resolution moved by Shri S. M. 
Banerjee on the 13th February, 1959 
regarding interim relief to Central 
Government employees Out of 21 
hours allotted for the discussion of the 
Resolution, 29 minutes have already 
been taken up and 2 hours and one 
minute are left for its further discus
sion today Shn Nath Pai may con
tinue his speech

Shri T. B. Vittal Rao (Khammam). 
What about amendments? Can we 
move them now?

Mr. Deputy-Speaker: The amend
ments had been moved last time. Shri 
Vittal Rao has given notice of a fresh 
amendment. Though it is belated, I 
will allow it That will be deemed to 
have been moved and I will treat it 
as moved.

Resolution re: 3SZ4
Interim Relief to 

Central Government 
Employees 

Shri T. B. Vittal Rao: Sir, I bag to 
move1

That in the Resolution, 
add at the end,—

“in view of the high prices of 
foodgrains and other commodities.”

Shri Nath Pai (Rajapur): Sir, I rise 
to make a plea and an appeal on 
behalf bf those who are condemned 
by the Government of India to toil 
and suffer but forbidden to complain, 
to groan or to protest I want to en
dorse the plea of the two million 
employees of the Government of India 
that the Government be pleased to 
consider a second instalment of 
interim relief. I shall, Sir, confine to 
the barest facts and show what is the 
justification

The finance Ministry in its office 
memorandum dated 27th December,
1957 had this to say The Pay Com
mission have, m their interim report 
dated the 14th December, 1957 recom
mended the grant, with effect from 
1st July, 1957, of an increase of Rs. 5 
per month m the dearness allowance 
of all Central Government servants 
whose basic pay does not exceed 
Re 250 per month.”
And here comes the important sen
tence to which I shall particularly be 
drawing the attention of the Finance 
Minister

“The Commission have already 
observed that this will be of a 
temporary nature and will ensure 
until they make a further 'or a 
final report”

It was made abundantly clear on 
that occasion that this was to be a 
temporary relief and a further relief, 
if such circumstances justified it, will 
of course be coming forth till the final 
report comes.

There were, therefore, two things; 
either the Pay Commission expedi
tiously finishes its work and submita 
to this House its final report, or, fail-



[Shri Nath Pai] 
ing that, a further instalment of 
interim relief is made available to 
the employees Now, it is common 
knowledge and it is true to say that 
there has been delay. It is habuual 
with Commissions which we appoint 
that they take inotdinately long time 
in finishing th* woik which, the cir
cumstances demand, '■hou'd be finish
ed expeditiously. It will be far trom 
me to suggest that the present Pay 
Commission is not trying to do its 
work honestly, faithfully and with 
speed end expedition Nonetheless 
the case is so obvious that one would 
have expected that the mattei was 
dealt with speedily It pains us when 
we bear m mind the suffering that is 
being caused to a very large number 
of government employees by the de
lay in the publication of that report

I do not like to point out similes 
which denigrate our country, but 
whenever other 'ountnes have been 
called upon to decide issues of suel) 
urgency and importance, the Commis
sion has done the work within kss 
than four month1! Very often we 
have heard fundamental ls'uet. have 
been dealt within six weeks This 
Commission has been taking time 
which has exceeded the limit of more 
than 18 months

Leaving aside this inordinate delay, 
what is the next thing that we can 
do’ If the whole case of the Gov
ernment employees cannot be scruti
nized and placed on n proper basis, 
what is the second best that we can 
do9 The second best was the grant tof 
interim relief The first Pay Commis
sion had suggested a certain basis 
for that, and whet was that basis7 
They had suggested that for every 
increase of 20 points m the cost of 
living index, there should be an auto
matic adjustment of Rs 5. This is a 
rule generally followed in the indus
tries in this country and in other 
countries Whenever there is a rise 
in the cost of living index, the dear
ness allowance is automatically ad
justed in those countries which are 
more faithful and more honest about
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what they write on then banner. Thu 
is automatic m France, m Britain, in 
Austria, and in the Chambers of 
Commerce, and the Ministries con
cerned—Labour, Commerce and Fin
ance, m consultation with the trade 
union movements of the country. This 
readjustment is brought about with
out there being any necessity for any 
kind of pleas or agitation or move
ment But nothing of this kind hap
pens here However, there is a basis 
which has been laid down and which 
ma> be a guidance

Why do you continuously go bn 
ignoring that basis' I am afraid that 
some slock pleas may come I would 
much prefer that Shri Morarji Desai, 
as he is famous for his forthright
ness and honesty, wfU try to give 
us a clear-cut answer What is the 
way0

The Minister of Finance (Shri 
Morarji Desai): Yes

Shri Nath Pai: I am expecting, I 
am looking forward to it What are 
the difficulties m denying to the Go
vernment employees the second in
terim relief” Is ho going to fall back 
on this plea “If the Pay Commission 
recommends, I am not going to deny 
it" No, that is not true. It is up to 
vou and that is what we dchiand tof 
you Give this demand to the Pay 
Comnvssion If the Pay Commission 
then domes il, that is a different case. 
It is your refusal to forward the de
mand that is our complaint against 
vou

What we demand is this, and these 
are the- terms of reference By the 
terms of reference, the Pay Commis
sion by itself is not flbing to recom
mend * omethmg The Government 
may make references from time to 
time This is one of the things that 
you can refer to them, and it is cm 
this point that you will have to satis
fy us

I shall now be trying to give some 
definite data Is this the plea, is 
this the usual trick of the trade 
unitons- “Grab for more anri w o rk
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leas”. No, Sir. Take the (Posts and 
Telegraphs Department, which is the 
oldest department in the country, of 
which the Government takes credit, 
which has completed a century of 
honest, faithful service to this coun
try, How many hours a week do 
they work, per year9 It is 2,228 hours. 
Compare it witt\ oun>, with us who 
are here m this House That figures 
does not Cvine to that much It is a 
bare thousand

It has been often suggested, and 
the plea has been raised, about the 
conditions of life of these people 
A sample suivey was recently conduct
ed by experts, and these are the re
vealing things that have come out Is 
it becoming of us to ignore and sit 
tight by saying there are no finances, 
no resources’ I will take the question 
of resources very soon First, let me 
try to describe to him the daily sight 
of the pitiable postman coming in the 
morning, the telegraph boy coming 
m the night and knocking at the do’or, 
these mnumberable Class IV people, 
with agony and misery in their eyes 
and faces If those faces have not 
moved us, here art the cold facts I 
do not think there is any heart so 
•cold that is not stirred or moved hy 
the suffering of these people who are 
ctonfronting us at every stage, when 
we leave this building when we 
leave our own flats and houses Here 
are the cold statistics which tell a 
very sorrv tale

From the study of 176 families 
conducted in Indore, it has been seen 
that the average family size is 6 37 
persons per household Normally, it 
is not what the economic experts and 
the Finance Ministry do Thi> unit 
taken for consideration is different, 
but this is a different thing, which is 
very high compared to the general 
Indian patern of 5 21 persons per 
family It is further seen that 17 per 
■cent of the families comprise ten or 
more members each When you make 
this allowance and take it as live 
persons,—of course you are going to 
introduce and implement family plan
ning—today, as the things stand, the
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families are larger and the Finance 
Minister has been one of those who 
have been encouraging large families 
in this country It is evident . .

Shri Morarji Desal: They are not
following me'

Shri Nath Pai. You are on record 
as having opposed some kind of birth 
control It is evident that the Posts 
and Telegraphs worker has to sup
port a bigger and costly family at a 
younger age w ltn comparatively 
meagre gross earnings at a higher 
cost of living in the cities, as no 
additional al'owances are being paid 
to defray the additional cost of living 
which is natural m urban life 85 per 
cent of the employees are married. 
71 6 per cent of the employees fall 
under the agc-group of 20 to 30 who 
are directly responsible for the effi
ciency of the department 

When I come to the question of re
sources, 1 want to point out, when 
the Ministries will be coming before 
this House foi getting sanction and 
have grants passed, thev will be 
claiming credit for the efficient per
formance of their Ministries Let us be 
honest Who runs them’ You want 
credit for the efficient running of 
your departments Who runs your 
department’ Is it the elite, the 
people at the top, or the miserable, 
ill-clothed, mnumberable Class II, 
Class III and Class IV employees’ It 
is this sight of the misery at the base 
and luxury at the apex that shocks 
one, thnt staggers one You claim 
that your department does so wonder
fully well But who bears the burden? 
Can they answer? The Government 
will claim, the Finance Minister will 
be saying, how wonderful his regime, 
the party’s regime is, how the coun
try has been blessed with expansion
ist economy, how the national income 
of the country is soaring gradually. 
If that is true, you are not going to 
make the plea that it is the toiling 
workens who bring about this addi
tional income to the nation but that 
the State is mainly responsible for 
bringing about this additional income. 
If the State is responsible, who runs
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[Shri Nafh Pai] 
the State* Is it an exaggeration? Is 
it claiming something different than 
-what reality warrants'’ I might sug- 

"gest to you that it is these two mil
lion small employees working in 
heated rooms—not heated because 
they are closed but because they are 
so badly conditioned—which has 
produced this result What do we get 
then’ Here are the conditions Pro
vision of electric light and water tap 
is still a luxury to many Posts and 
Telegraphs families I am taking the 
Posts and Telegraphs department deli
berately, for that is a very sizeable 
section of government employees 
which has the longest service record 
in the Government of India, and 
that is a sample of what is happen
ing to others 38 per cent to 56 per 
cent respectively avail themselves of 
these facilities The rest have no such 
provision in their homes 88 per cent 
of the employees reside in rented 
buildings and practically no Govern
ment quarters are available for the 
workers Things bocome more piti
able, looking to the fact that the de
partment has not been able to spend 
even the meagre amount allotted to 
the building programme of the de
partment during the two Plans Shn 
S K Patil is not here to hear this 
brilliant performance of his depart
ment, but this is what a sample sur
vey disclosed I hope his brief is cor
rect today 

When the Foodgrains Enquiry Com
mittee of Shn Asoka Mehta was 
going round this country, a memo
randum was presented, not by some 
tirade unionists, but <bv the Delhi 
SchJool of Economics This is the re
vealing thing that comes out The ex
perts have taken the year 1939 as 
the base year, I am not fond of 1939, 
I would rather like 1950 to be the base 
year They say, that with 1939 as the 
base year, cost of living index 100, 
assuming the real wages were Rs 67, 
in 1947, the year of grace, the year 
of Independence, it stood at Rs 48 
The war years have eaten into the 
living wages I cannot hold, howso-

Smployees

ever I may like to quarrel, you ret* 
ponsible for this fall

Mr. Deputy-Speaker: I would not 
quarrel with the hon Member There 
is one difficulty I must give a warn
ing that under Rule 178, no speech on 
a resolution shall,# except with the 
permission of the Speaker, exceed IS- 
minutes

Shri Nath Pai: I seek your permis
sion

Mr Deputy-Speaker. 1 can add 5>
minutes more, not beyond that He 
has started at 2 37

Shri Surendranath Dwivedjr (Ken- 
drapera) You may give him some 
more time

Mr. Deputy-Speaker. Only 2 hours 
are left and the Minister also has to 
reply May I know how much time 
the Minister would like to have’

Shri Morarji Desai: A minimum 
would be half an hour

Shn Nath Pai. If he is going to say 
only ‘no’

Shri Morarji Desai* 1 may say ‘no*,
but I must sav it m a convincing 
manner

Shri Tangamani (Madurai) He 
has a'ready made, up his mind

Shri Nath Pai: I was still continuing 
mv speech in the hope that I will be 
able to move the hon Minister, in 
spite of what he has said in the House 
the other day I am very discourag
ed to see that he has not been melt
ed either by the cogency of my argu
ments or by what he has been see
ing around him I hope that during 
the time he has still to ponder, he 
will perhaps reflect upon his original 
decision

An Hon Member: Little hope
Shri Nath Pai: I was, therefore, 

pointing out that in 1947, it stood at 
Rs 48 for Class III and Rs 22 for 
Class IV I do not want to go year

1
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|jy year But coming to 1057, the ctost 
of living index stood at 380 and the 
real wages stood at Rs 89 50 for 
Class III and Es 21 for Class IV 
Can anybody controvert this figure?
Is this fabrication9 Is this a conjec
ture of some magician9 It is a trage
dy brought about by those who are 
instrumental m running the admin
istration of this country These cold 
figures have a moving and pathetic 
story to tell, which is written in many 
homes These people today are find
ing themselves m this plight

I will not be going into more figur
es beyond this that I have tried to 
confine myself to two very important 
surveys The last figure I would like 
to quote is from December 1958 bul
letin of the Reserve Bank of India 
run by very dependable and respect
able gentleman.

"The up-trend in the all-India 
consumer price index for working 
class—base 1949—noticed since 
ever last continued, the index 
rising to 223 m October The Oc
tober index represented a nse of 
3 8 per cent over that a year ago ” 

How many tears come from the wife 
of the postman when these cold figures 
are recorded m the Reserve Bank 
index numbers' We are not exaggera
ting we are not dramatising, but it 
is a practical experience of which 
every one of us is ashamed It is not 
only I that received 40 telegrams re
cently from Government employees 
all over the country to appeal to the 
Government but you see these pleas 
everyday at your home, when these 
people call at your home and ask you 
to do something about it 

There is only one figure that I would 
lik^ to bring to his notice The Labour 
Gazette gives the figure for December,
1958 as 412 While granting the in
terim relief, this is what the Com
mission has said

"Even according to this tow cal
culation, the dearness allowance 
would have been increased m all 
by another Rs 10 if the index

35**-

Employees 
number had reached 385 and re
mained at or above that level for 
three successive months ”
They were ready to grant Rs 10 pro

vided the number has stabilised But 
the number has far refused to stabi
lise To use a cogent phrase of Sardar 
Swaran Singh, “the number is not 
obliging” and the number is Soaring 
higher It has jumped up to 412. 
What have we done9 Nothing what
ever Here is an occasion, an op
portunity, to think of all this

Now, he will be telling me that 
there are no resources Shall I quote 
what was said in the past week in this 
House’ I am not going to turn to 
Ashoka and point out here are the re
sources I am not casting gluttonous 
eyes in the direction of the Ashoka, 
it is an old exploded thing There are 
fresh avenues to explore Last week, 
Sardar Swaran Singh told this House 
that Rs 17 crores are due from two 
firms If you increase your interim 
relief by another Rs 5 the total bill 
to the exchequer will be Rs 12 crores 
Two single firms in this country owe 
him me and the employee, Rs 17 
crores The same companies—Messrs 
Tata Iron and Steel Company Limited 
and the Indian Iron and Steel Com
pany Limited, each have between 
them Rs 10 crores interest-free How 
much is the interest per vear that is 
being lost9 It is Rs 1,20,00,000 It is 
admitted by the Home Ministry that 
the expenditure on the civil adminis
tration m this country has gone high 
and is showing no sign of stopping at 
any level I would like the Minister 
to tell me what fraction of this ad
ditional expenditure has gone into the 
pay packet of the Government em
ployee

We would like specific answers to 
these points which we are raising Is 
there not justification for the demand? 
Was there not a stipulation that as 
this price index goes higher, you will 
be thinking of their case again9 Are 
there no resources9 These are the 
three questions I would like to draw 
to his attention



[Shn Nath Pail
Finally, before I force you to ring 

the bell, I would say that the hon 
Finance Minister is a very realistic 
administrator, but the methods that 
are being employed for meeting this 
genuine suffering are not showing any 
reflection of that realism Throttling 
a man who is hungry, preventing him 
saying “You shall not cry that you 
are hungry, you shall not complain 
when we arc whipping you, even if 
the burden becomes unbearable, you 
shall not relieve yourself of the bur
den, nor shall you complain”—this is 
what m simple words Rules 4A and 
4B are He might say, it is para
phrase

Presently, the Accountant General 
m Bombay was pleased to order that 
the girls m the office shall not weep 
because that is. a demonstration I am 
quoting verbatim, I come from Bom
bay Girls were protesting because 
somebody was removed and that is 
the only way But weeping also is 
construed as offensive and likely to 
undermine the security of the State 
He is expressing his surprise

Shri Morarji Desal* I am not sur
prised

Shri Nath Pai. That is a pity
Shri Tangamani' He is never sur

prised
Mr Deputy-Speaker. Now he is 

forcing me to ring the bell
Shri Nath Pal No Sir, I shall con

clude It will not, therefore suffice 
to fall back on such rules like 4A and 
4B and stop them from demonstrating 
It does not add to the dignity of this 
House and it does not forebid well 
for the future of democracy On the 
last occasion, we were told that the 
Government cannot afford the luxury 
of a pay commission Then 2 million 
Government employees said “We 
must have the pay commission” and 
then it was granted suddenly and 
hurriedly It is better that the hon 
Minister says it here, because this 
House is the highest forum of the 
country where a complaint will be
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judged and the reply will be given. 
Let him give the reply here Let not 
the Complainants be forced to look in 
other directions for relief I am an 
incorrigible constitutionalist, but I 
think to that end we owe this that the 
Constitution and Parliament become 
responsible and do not turn a deaf ear 
If we do this, they will also conform 
to all their Obligations
15 hrs

Shri Tangamani I rise to support 
the Resolution which was moved by 
my hon friend, Shn S M Banerjee 
to request the Government to grant a 
second interim relief to the Central 
Government employees I have mov
ed two amendments and those amend
ments are more to suppport the stand 
taken by the mover of the Resolution 
My amendment says that tins interim 
relief is necessary because the relief 
that has been given is a paltry sum of 
Rs 5 only The second point that I 
have brought out in my amendment 
is that there is likely to be delay in 
the publication of the Pay Com
mission’s Report

Coming to the first point, it is com
mon knowledge that this Rs 5 will 
not be able to compensate the rise in 
the co^t of living index The second 
point is that when once the Central 
Government or a Pay Commission set 
up by the Central Government fixed 
a minimum of Rs 5 then all the wage 
boards will iollow suit Recently, the 
sugar wage board has also come out 
with an interim relief

15 01 hrs

[Shri Barman in the Chair]
A question was put in this House on 

25th February 1959, that is, day 
before yesterday, a Short Notice 
Question and in answer to that we 
were told that all those employees 
getting Rs 100 and less will get an 
interim relief of 5 per cent or Rs 8, 
thtose who are getting between 
Rs 100 and Rs 200 will get 4 per

, 1880 (SAKA) Interim Relief to 3524
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cent or Rs 5 and those who are get
ting above Rs 200 a little more Any
how, most of the employees I am now 
referring to will be getting only Rs. 5 
or less In fact, they will be getting 
only Rs 3 So, when the basis, laid 
down is Rs 5, it is likely to be follow
ed by the father industries also

Coming to the Central Government 
itself, m the Posts and Telegraphs 
Department, as you are aware, a 
.special officer was appointed to fix the 
wages for the extra-departmental 
staff of the Posts and Telegraphs De
partment They probably number 
more than 100 000 Now this is what 
the notification says

“Interim Relief to Extra Depart
mental Employees of the P & T De
partment
Copy of the letter No 17|18|57 P&A, 
from the Ministry of Transport & 
Communications Govt of India, (De
partment of Communications and 
Civil Aviation) to the D G P T  New 
Delhi

41 am directed to invite a refer
ence to the Govt of India Min
istry of Finance OMN F9(18)- 
EST(SPL) 157 dated 27-12-57 
sanctioning the grant of an 
interim relief to all the Central 
Govt Servants other than the 
Extra-Departmental Employees 
of the P & T Deptt and ccrtain 
other categories mentioned in 
para 5 of that OM The question 
of granting some relief to the 
Extra Departmental Employees of 
the P  & T Department has sin re 
been considered by the Govern
ment of India and the President 
is now pleased to decide that all 
Extra Departmental Sub Post
masters and Extra Departmental 
Sorters now drawing the Dear
ness Allowance of Rs 251- per 
mensem and all other Extra De
partmental agents drawing Dear
ness Allowance a.t Rs 10|- per 
mensem may be granted an in
crease of Rs 2|- per mensem la 
dearness allowance as a measure
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of interim relief This increase 
m Dearness Allowance will have 
effect from 1st July, 1957 and 
until further orders’

So we find the workers m the sugar 
factones are getting Rs 3 and the 
workers m the Extra-departmental 
cadre are getting about Rs 2|-

I shall not develop the arguments 
advanced by the previous speakers 
to show that Rs 5 will not meet the 
ends of justice The last Central Pay- 
Commission itself when granting the 
interim relief said that they would 
have given Rs 10 if the cost of living 
is 385 points Today the cost of liv
ing has gone up by another 20 points 
If we are going to accept the original 
formula laid down m the First Pay 
Commission Report, namely, Rs 5 for 
every 25 points today Rs 15 will be 
the interim relief which will have to 
be paid to the Central Government 
employees

Now I shall come to the second 
point which is about the delay in the 
publication of the Central Pay Com
mission’s Report The other day in 
reply to S Q No 311 the hon Finance 
Minister was pleased to state that 
the Central Pay Commission’s report 
will be published in June We are 
grateful to him for that Now I 
should like to know from him

Shn Morarji Desai. I said that it 
will be received in June, not pub
lished m June

Shn Tangamani The difference 
is between Tweedledum and Tweed- 
ledeje We are not gomg to allow 
you to keep it for yourself

Shri S M Banerjee The Finance 
Minister had stated that it will come 
in June That is what we under
stood also

Shri Morarji Desat: That is what
I said It will come in June to me.
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Shri Tangsmani: After it reaches 

him it is going to be a job to get it 
viat  of his hands. That is the ex
perience that we have.

Sfaai Morarji Desai: It will not be
job.
Shri Tang am ant: In the case of

the extra-departmental staff Major 
Raj an was appointed as a kind of 
Pay Commission. The Commission 
gave its report in July, 1958 We 
want to know when it is likely to 
come

An Hon. Member: Lost m transit.
Shri Tangamani: When the report 

is received, the Ministry sleeps over 
it and we have again and again to 
remind the Ministry, remind the 
Government “let us know what has 
happened to it”. We do not know 
what his recommendations are The 
recommendation of Major Rajan are 
being perused by the Ministry. If the 
Ministry comes to a particular deci
sion, it may come to us When it 
reaches us there may be so many 
anomalies. My point is even if the 
report is received, the benefit will go 
to the employees only after 1 , 2 or
3 years That is why it is impera
tive, and the House also feels so, if 
we are going to do justice to these 
Central Government employees who 
were patriotic, who showed their pat
riotism m August, 1958 by with
drawing the strike notice in deferen
ce to the wishes of the Prune Minis
ter, in deference to the wishes of 
political parties, in deference to the 
wishes of the people, we must do it 
now itself. So, I would like to know 
from the Finance Minister if and 
when the Central Pay Commission's 
Report is received, how long will it 
take for the Ministry to consider it 
and give their recommendations and 
make it available to this House. At 
least to that I want a categorical 
reply. Otherwise, the inference that 
will be drawn is that this is also an 
attempt to drag on the issue.

The original appointment of the 
Pay Commission was only a pallia

tive to the Central Government 
employees. Now the Central Gov
ernment employees have to wait for 
the report of the Commission and 
when the Commission's report is 
about to be published, all sorts of 
things are taking place m this coun
try. Rules 4A and 4B are being 
applied indiscriminately and I can say 
that in the State from which I come, 
Madras State, it is very liberally 
used. A circle secretary of the Posts 
and Telegraphs is being charge- 
sheeted here and another circle sec
retary in another department because 
he has demonstrated, and to this 
day, like the “office of profit” God 
only knows what the definition of 
“demonstration” is. If the hon. 
Finance Minister is at li-iist kind 
enough to let us know as to what 
exactly the meaning of “demonstra
tion” is, we will be grateful What I
am saying is that having got the 
appointment of a Pay Commission, 
when the Commission has got all the 
material before it, before its report is 
about to be published, attempts are 
being made to terrorise thr Central 
Government employees. Now when 
once it is received—according to the 
Finance Minister, received by him— 
again, I repeat it is necessary at least 
to take the House into confidence as to 
how long he is likely to tak& for con
sidering it and submittuig his recom
mendations
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fa*nr |  t  A ^  sft w  t  ' 
flfvnrrcr f> fa  ?n?PTT 

vr fsp m  fa  
n<> a *  fr, ftr ft

sit
Treft t  m  «PT

ftcTT I ^  3rt SPT Pffrfwn |
I  fa  fa* fa

t ,  iRrfhr
1 $3*T%«rfasnw 

*t*PfflRTTg tftT 4  3
p t z  51? ssftor w f m  fajJT |



3 #*9 , re; BISALQWA* 8, 18$G (S4KA) ritfenm Rehej to 3530
Central Government

ftt fiPT <PT fc  t?PT 3 *«  *PfT
t o  % ?ft% *n§r qpfarfr nfr «raft*r sfrom  
^  % snfaw f t#  arw 1 3jt 9̂
IR lfaT  «$IHdT £r *rf *fr n f t  
*? ?*<> sfenrrcr «n# w -  
^ifCTft f t  *ftftRT «ft 1 w  «ncr ^  
w w m i  |f t>  ^tto towt arnr 
V ftfr f̂ RT *rf?T Jt Tiquft ^  «h")<ici Pkcfl 
arr *^t t  affair spt v p tsw  ^<j*ft 
% ^ n r ^ 3 t l T T T t t .  ^T 'P t  <3fR 3  
t i t  m  u «  *q$ sflrrar q tf 
v N i t o t  <rer $Rrfnr ^R ?rr %
^ r  *f 5TTf*T*T fspjT 5THT I

HSftSOT K % *Tf Sqfacf %TT ? 
ftp <K+I< «$Hdl "PT V[
% ar̂ TXT %% 3TFT TT Tnr*ftTrTT % f^TT ^

5RT %qft*T »T̂ FTT TT'T ^hrfrcft
fira rpft 5^prt "FT st^h fa*rr arr * tw  % 
f^Tf qy <rr *R sfhnr v t  VTW^ni
ar̂ 7  5tf?t t t  w  1 w  jt% ?r^riT*r 

vq-q’ % ̂ *T »T ?t *rS 
% TOT *T*T f>PT cFTT *t TO t  
<ftr q^Tf<*r ’tstott f t  *rf x. ?far 
Tft̂ ft % *n«r spTFRT'TnT to  *w eft u*rf«r 
WSTZRTT spr «PT# 5W *Tft ’ P  I ?TPT 
f^rfr tft x m fr *  W T  *  5 ?ftT ^ j f t  
%*TFT*[fe# ^rfrl^rfT^f cft^TTT^fr 
*Tfq*F MpfilR ^Tft jft*lT I ?*T *T*^r q-
#  *rf Ptto«t ^rrr^n^cTr? %  * i » v  ^  
nwT % sfrr szrmr spr tp s ^ tt^  t o  
v r  «femT fr*n t  1 w  srrar ?Tft ?ft spsr 
w  *pt Mi»fiPn» qftqrrc ^  t̂»rr % 
tnq »r% w  $<i'+T o^imk x t  ? m  
5m  ^  I T O  N rf ĴI VNVt 
TOT ft»TT I *W jrf̂ T WTT ?PT-
^rfr?fr ^  P r o  z* re,
^fsRr 5T *tt »j»fM srr^r ^

^ ^  ^ ft* ^  vl
IT tfr ?5t v  ^tnr <ftr »rf«i«r f t  f fte  

% >fr e r r w t t  \

Employees
«r»fV *7?r v t  ^  *rf ft? yffft

Vflfk̂ T <î l<idl % ftlTJ ÎTVIT %
t r t  «T«r«T «F5T 1 1 ^  ^huttt J  fu aft 
g p w  4  % ?^r f  «<«<>k v t «rf«nt 
*mr*rt ^  <Hi<iwy<!TT 5W  1

^  iinNifCT> ^  m  ^  
? r^ t 5T q r sh m  ferr srrar «rr 1 ^
*rnr?IT ^ f*F ^TT iRerfCTT «ft :«nTT 
^T ^TT?jfV sift f^?% ft ^rt IX 5R% w  
s i f ^ n  'srr^^rsrr snfjrir 1

^rfr arr ?PTT3r % ̂ rrsft # ^ f e v t  
T t^r ^ t *raT?r | ,  3T |  f*r JTf ^fir

^rsft H^t I  1 spftfsr 
%2nr >̂f*r «ftr ^rrg *r*T5nr ^ t  t̂f?r % 
ft^Tft^ I q̂ P iffe  ^  5*TRT I%tT *PTT5W 
^ft ^T% jftsfr 5K? ?t 3|3T ftTT ^  I sr*r 
f a s  «n ft iftaprr anrr t  w k
?5r apt stf S IW I %■ 3Pqr 3ft OTfav 
«TF- ?T5TT 3TT TfT |  x f t T  f3T?m ftr 
qffrm rw H ^ H ^ g t  qgT^ffir 
^  ?t TfT t  ’'K’TT̂ TF'T VT7 TO 
^  t  I sftr fo r  ?TTT f w t  ^  f̂ P HW 
f»F^ «Ft 5TfT ^ t  WT T^t |  I %f«PT 
^  w i F T ^ ^ ^ n m  for* f t  n̂ T 
t  ^Tfn |  w k ?rm *1% *nff*ft #  
^ x  *nr <f g % ^rnn^T «*w an#
?nrr 1 w ?  f a r t  ffrtrr % q w
*Rf3TTr 7^ £ f*F ^fhrtt jflolHI ? o 
f̂ TTT Tt ^TFft 3TTirft I ?ft f%T 
ipi^Btf’T ^Wt »r t̂ 5tt ?r%»rr *ftr 
^ r  foffir w >rrat i t  f w m  t ^ r t  5fJT 
rfZH irm  l W=??5T At ?Tf |  f r  T O T  
« m  qnHrfTTft ^  f?nr ^ j pftmftift 
*Rg*ft W SRR* f?W ^  i f r  ^ f t  $f«C 
r̂ ?RT>*nr gqft«i5r fcm  t  1

arfr ?tv ̂  v*fhER ift fw tr  v t mr<r 
^ >Pt *Tf ?ft ^  qrfr arr ^tojt 

f% * f  wq-jft ftT.i ar?^ ̂  1 sihr 
u ro  tqAv wg?r arfor f  trnft



3531 Resolution re: FEBRUARY 27, 1998 Interim Relief to  333*
Central Government

•ftftr ^  Pw k  %

fc filR  ̂ 5 3  STM §t# «|5t STT5TT |  I 

f'ST *TTflR <TC SfT̂ ft I sfa
I*T STH* *  HHNlfgff 2fft STCrft § f 
& ^ t r  % f*rq »TT<Frr jfr^Rr ^  
^  |  *17 *f T ’ ft JJfk z r *t 3TPPTT ̂ TfRT I 

qfe % m  spcrfnr »t$r<tt ^
?ft SIFT WT BP<»T 7

stmt n̂rcfhcr fa*? en-?  it ? t  fatrr 
amrcT i qr^Rfa ?fr3RR *wif>ifi % 
ara^fr q r h w  ?t -^r f  i # * r t t  ^  
stkrcpt % th r?* *  jfta % < K * r r  i  i 

^  ftT̂ Pr ?fr fe*TRt Sar1,
•P- cTT *R aTTrft f, T? ^  fjR3^
SJTcfr «R V?FKT *rft f f  &, # ^  StZ
spR^rft aft ?*TT7d' % T?*^ £
vR'Ft 8J!(|T ̂ >t <f| * ■ MM 3*11 !Mlet^tlt> n  I

qrwffa ifhm vt spt -??^r afoR- 
*?H: ^  3^rr ^ r t  ^ I * r t  faR^t 
Prft^rr * m  I, fspr^ f a r a  I, 
?rV f s m  5 r tp >  ^T^rfTifr ^ft *pt 
*r% srsT | ,  *Ts?.Trf i ^ i <<n 3 ^ t  afoR 
frF" f»R T̂ T ^ I qW'TT ^T 3 ^  afcR 
W* «J<4l»ll %, *R'< ^T "fplt ^T aftcPT *-K
f*rr t^r t  i w  *t*sri h TOTi w  
ifrNt ’ ^TJPira «TT
t o  jftrft t  i *rfe ^ R  «̂ cTi«i sre 
*rcr m hmn f̂ nfWV dc<* vtth 

i ?mr ^ rT  «r ^  i ^  
*rmnr ^ n r  stw: |  f% nfe eprt^ 
^  ?ft sr-flT̂  ^  5F1T, VRif^m
*ft»r W> ^  f  I jftVT -3ZTR % fSTIT 

fsnw 1 1  «f»R q?ft Tr^cifh 
^rW  ^  farePT R̂ ^rft ^ n f t  Hcfw 
»  »n«T « m r afnrr fjRTf ^  |XT TF% 
^  fMrfor TPf sf?r %m ^ r -
«Tfaw r̂r «trr  ? r  , a t J?f ^ tt̂  
fin? ^ft star {ft»iT «ftr y 4 ^ tF<»ff %

Employees

»ft nftrv fft *faHT «R
^  ^  I W  ^fTER

f  «rtr A <mgRTT ? ft:
■̂<+T<t Tt TR «R

^ j f hr^ n  ^  ^T ^  gSTR I  
33r% #  nrvfhxTt ?r f^RR firar
r̂pTT ^rf^r i

fovfc ?TFT ^3T? *TT T̂l'Ĵ r ftr 
4 ^  35TR T̂TT STT ?TC*PR TOR
<iry «<,+(<) «r^^ir<4t % f^nr i 

f  si snf^ -*ft ?r^at |  >tfk 
^RTTT> ^*NrPw> v t ^  f ^ R  f t  
fefRT 5fT P̂JkTT I  fjp grrSTTT t  3f^ft«T- 
# f t  ^5?JT VR ’qnt f^s f t  ?t, "a f̂ 
f̂%?r ^  qr # ?R ^  f*T5Rft T^*ft r 

w i  gr?TT ^T HR 'TCI TftT gft 
?m S^RW ?TTT SRT  ̂3fT f,, f3RR 
?RT5T ^T f̂ RTTJi h^TTT 5EHR gFT ^ 
^T?ft ^ft ’T’Tf'T ls?ft |  I

4  *R5RT ? f% f r̂T *P(t >T?t??15R 
^fRT TT irnftTrU J* feT̂ JT I V f
^ ? t  % ^  4  “4> gvrsff % w r r  spt
TTR̂TT TT yif ^R^R SFTfTT f  I

«it ao *rr° (=^^f t)
krhR  ?rmffT sfr, jrtt % m^R 
3ft 5FfTR f t  sPT̂ ff ^ q?T fw r  I  
aft *r5fr<R f t  wramt aft ^ ^ r  f e n  t
f?  ^ R  cl+ Mm 9TT% i rsflM 'H<+K
% m  iRrfkiT ferr
^TR, 5»J% s m  »T̂ T q>T ®TR ^o 
:=rra o m f t  vvsrfxqt ^  w w i  %
?HTRR spt WtT invftPT ^  
fw r  I  I r r  5HF5TR % STTT f t*  f t  
h t r  * n ^ R  fe rr » r t f% t  ^nft- 
5R «Ft fr«itJ % WR %■ STWTR ^  f r  
tPRfrs ■sftr ^xvrtt



<T» Tift f  3*1% 55PHTf*» 3  WT 
«FTf*rT̂  W5t |

«ii<ri ^ft t^rr fvnr *rr far *js % 
^Vth ^  sfc ’effaff % m  to  A *

% <SM̂ t % HT*T ?fl% f^ T  I &fa>W 

cTTHTVR
v f iw r  ^  fa?ft I  i ? * r  *r?^ r 

PpjrT 5  ^  +kHi|# *jf + 5wfl t  fa* 
fnr t r s  ?rm r«U*\ to*t
*TT*T% A (R T F  f t  *TCPT><T 7f t  t , 
* k  f*r w r  $ far s th  arn  A 
q? *ft?? s rrs  f^rf̂ rr f» r^  ? ift srr ^fT |  

«lfe"h "3TPT f ^ H  «i<iidO f t  SH «!T 
^ft 11 tr*ft ytw ftt h 4  wpHhr f x r s f r  

JTgt^T ?t S P T^  5F^TT ft? 3ft 

»R T.'F  % ^ !*TT#t f  3^% *  *lf
<frp 5f k  % *fk  *rr  I SHEW A ^
STTcT 3fTT *PT3r ^Wl f t  »I<f 0  ^ %
3R   ̂ spft^T ^ ?v  f e w ,  »£*e f̂r 

*f *x\th fe^rr *tt w r  t t h '

stfb  fafa*T s i^ r  B^ic «tt «n *rfc ?nr 

K H  ®PT 5FT ¥<1T *TFTT j f R  I W, ?TFf7S  
f*P̂ >T 5'hHiI*I'T> P'3«rnj f̂7' % fanTFT 
im f^ r  ^Ttt i ^ t% ? rn p ? t#  ?»re?t 

*TT*£T ffirr ^ far *  *Tf
spTT? ?rrs fafa*r *rr \» f t
*ptt i *cz f*n rt *nfr JTFTtr jpn i^ far

SRT fPT ? S H  *PT ?V^ JTPT $  eft

5R T ft i f r  *T>T=rct, H U  A ^V=Z STTO 
farfan wt f t  tot I  i **fa^ 3ft 
«rwt *Pt ttpt r̂?- ^ t-
•T i*R> ,'«qi5'»i<‘l' JT?T ?t fo*T *17 ̂

^ r + l^ ? t n i« j;» t|> d iIf%

v t to v hv t  « m  f e w r ,  #
*ft?j  >ejts M^nr ?s^ r »tr

453R^ft, u ^ e . ^  ??V.\s ^  |
W*PT JT^ R J If I  %  3ft 3ft̂ W faerff ̂ t

^  I  m  for * for ^  
^ t  ^  t  I

3533 Resolution re: PHALGUNA i, 1880 (SAKA) Interim ReUef to $5$f 
Central Government 

Employees 
3R  ^ v*fapr <rrfr

fnft# ^t «ft *ftr f ^ r r t  ^ t w r  A ^Pf 
*\» A ^rm  «rr, ^  A w  t o
r̂t eik ̂  tw  fen  » rt «rr f% aw 

«m> fHf?m ^  ^o c?rr^
sraf gt qrr? ¥t ̂ <rmvl *paf<»T Rvfrs 
% ^ fw M ff w rm  ̂  ̂ ft =n1%tT i

^  t  ^  »r»^nrr ^ f t  ̂ J 5T 
^ ft 3̂ h t w f t  i ^ h > k  ^rrpt t  f r  
f^TT -3* F t  % M  ITPFT Tt ^ "i 1̂  T f I 
%*r 5T̂ ?r g %  m  HXV9 t  3R  F gf-OT
frrft^ ferr ir t  iw  ?m>

«n ^  fcwH.
^  i t *  $  m  o t t  ^ ?ptot k*
Mt TOmrt ? t  ̂ i irn^r ^ f. |
 ̂+41*1 H 5T5T f̂ T-rff̂ T % ?nT?TP

?v, r̂ =,» ^  •TV
sF^^if̂ n % w rn  ^ t ̂  ^nft ̂ rrf?TT i 
•rf^r g*iî  w prW f^ r ^rrt ? f  
f̂ r ^ v t  H frs ? t r  f i t  #  ??r
SPPT <r  ^  ^  ^ ft t  i ^
?nq% STH ’tftr "3H% {TfTf '3TH>t
»R .̂TT 5TFT Tt T f^ T  =^TT g-
fa: *r«r sft f v ^   ̂ fr̂ ft'T; fen  
JRT *rr ^  3RFT % ^ F ?  ?in> fefam

rt«PT # ŝt ^  q«r w  I  i # srm r
£ far ■3^m faTT ^  *T3RiT f t  =pTT {t,
%faR A srifTTr ^ far t  ^ r  ^T^srrfrzft
T̂T * * * fs w  jfr far TT̂ r Tfppfhr

^ pt % 5Tsfi # jts?t 5plr#5r %
frsr f  w k fap̂ W w»T ?5r ^t 95HR % 
fartr ?m t f^ ft  TT w  ^rr  ̂ i 
^r  ̂irm hr fa s  irft ^t ?in>
^  JJ f  y?TTvT 'SOî i I WTQTTT far f*TT  ̂ Hiff 
t o  »Tft ^  *ftr ? rm t ^ t ^ f t  %
*if yrfa^r fi^t |  i A *tf

^TfaT ^ f r  ?IT3r f»HTT 5T5TJ ^TTTf vftK 
WRf % ^t^ ?  |  *fK «pit ?  

jftn aw  u.H'*irt r̂ vt 5rn> htw

ftjn  3rmT | , ftr?r A % , I s f



3535 Jteplvtton re: FEBRUARY t f ,  W ,

[«fr*o  <TTo f t* ]
*m r *  *fw  I ,  ftnr Sfarc *W !t X \  
* lt S M « ? * t f ? P F f c ,e it J i*  3f*rcr 

*i?r 1 1  ffrrn  ?**«?-*«. w  
« m 5, « n w v r $ m t f *n$ * ra r  
*anr wwr s m i  f t  *rran 1 1  f*r ^  
^rnret ftr s t v i t  « fk  t w  ?nn# «irt h>t 

* $ %  *IT ^  I %f*i)*t f t  ^ i^ l  ̂ ft* 
4 w  *PTH *TC *3^ q fc J jf  I 3fr ?ft 

^t, V* *TW -jft ”TR§ M<.4 OT fvTC 
I ,  i m  w  r  p r  ^ w f v  % fsn? ifrf 
^arnror | ,  eft *  *m ?rc j f t f i r  

^r»t t  % tnfrr ?ft-?^T  y r  % 
"% î TT'fi J ift f t  q r  i 

^ q v  «ftr t t  »fk 

sPFft % i sppt *rf |  fa  w  
T t fftPT VTT fa*T T ft % «ftT

ifir *npnf % snrar % 
^T T t sftanr % fa*Tf srpwf f t w

fa*T T^t |  *TT JTft I VPTfhT fVrT *T*t 
trt#*t far sprei *rre faf̂ m *?§** 4 

*< t *!f? § f  t  * * *  «tft *rt*rer srger 
f»R ^  |  i ftrs[% fo rt 5T5f <ftar ^  

##hrm  **F3r ?t fsprm *ft jftfe* fe n  
«tt, eft jfTTt ^ vvR ft fsrsrn 
W<TFI iftt aif -fr*fr v r <tt* m  
vr £rnor f r f fa  forr w  «rr i 
w  «ft»r s im  H f*r Tressrrc; P # p t 

fe^-aPr-feT 5r«r 7fr £—-?  
**, ^  w  t? t  f  i
^  TlfhFr tft fT7t7 ?F TO ?-̂ T3TF 
v r#  *ft srra ^ f t  sit TO?ft 1 1 fafte
% 5J«T #  *TH *?t 5TFT * t 5TTcft % I ?T 
W  t  fv *ftr 5TT ?ftT ftfTT 5ff 
im m r ff^FP- % qrm fa^rr % 
am? i ??r s v k  ^  ^  ®fft ?nr 
««Rft^ i jn -frJT fafrjp ftsft^ ffw p- 
^ t  *Tf fT5TfT ^ Pr *T5 !TT TUT Tt JRRft 
an?fr t — l̂ nft m  Jm ?ft ^mft %
ftr v t f  fa«iw   ̂ i s*rfau[ 

^ rt#  t o  *r»nTT 2% ^ i ^  ^ r  ?rrer

J 9t^ J t^ M  JS3^,Centra 6avmftm iM  
EmpZofeet

tP W Tt>im w m 1 1  \ vol 
$w m  «rai, FtH ? ^rar «ft i w  #

# ?t «Tf 9TT5T ferf^T? w r

 ̂ * rftr *T5K$ ^flrcr 5IT*r fW  I ^  

T̂nfT w  nR!»fT v  ww w ?wnr ’Tft t̂ Wf

jTT ti%>dl ^ I

«tF*t«p ?T t ?  4  ?nftn: # ?rf JffTT 

f  f*F «rfT ?nF  ̂ *̂V

ftrt^  *PT 1 R T X  I ,  HTiT^k PRT *T^t 

if f w  ^ ftr aj-T % jt̂  #
%n irr^ 1 1  *rfe *?

f z f i i  * r $ t  %n ^rnft t , eft ^sr ^t a n *  
4'<.'? *FT STPT eft |  ^t, ^  gĵ r

TT 5R!T iTHifhT *T t̂ 

dft ^ JTFRt^ f*rr «it srm q rl ^t ^ rc  

&  «pfT |  f<f? m r  9 ft« f t^ »  
eft f *  v ^ fW r <Rt% ?t aft ^f»r i 

?rf^r ?jt n  *r ^  t ^ t t  ^t?% ? 
Of ip r  5trr % =r4 ^r ■*ft fm r 

?t, 5PT5t (ViT it srV t t  irt* ^
WT VLVL, V % r ? m r % ?f^3T % Z K  tft

^ f-T f fTsftq; t t i -jf^r f  jtt ?T?r i 
<t&i 15p*ft?ipr 5Fr f-=r(nT #  T?r »rqrr «rr 
fap ipr?r ?rn> fnf̂ PT ^
rt(VfZ % ? ,'Pl'i '̂T'T ^Tt^rr |
(ftX  ?HR SFR^ WTO fwfar*T p TFT  *  
$?Pft 7 fS  % ?TK Vft *n5T^T f^T JT^t 5ft 

OTt «T5«rT fe=T % SR*TT g ?Ti 
f  SS JTft % I %ftpT 5 *  5TTT 5RR 

fft ifTW  ^T #  ?ft t  *ftr # *TH^ ?  f^ 

?*T^T "Ft «i*ili ’T 'TfTf I 

<mr ^ f t  7^t t o  f  eft -3H w  
ff»TWT tk  »T?rrnj% % »r>r gr^n ^ r f ^  
<frr W»R TT ^r Sin5* flTTT %, eft
$*rft |  i ’tw « rm  |  fv  w  ^nsnfiar 

f tn  * * t  ?*r ^ ̂ arr̂  Sn , eft fw rt

<mr? w  straT t ?mqr ^  f«F ? « «

« 3jt ?pJfV?T ft?frsi; fen  w ,  ’TO %

<*nr* % TT^njv ift v i fk s

t



3537 ftaMfwHoii rtft PHALGUNA 8, 1880 (SAKA) Interim Relief to 35f t
Central Government

Employees
fWfa> *  H  v r w  snfrrv fc— w t
1 1 ’ff’TT KMffta f«r̂ r % »mr 

$ *tt %«rcr «nj w i  |  f t  
w gqftivq thftRnr qsrre; ^

■PB* i ,  $  3* TOPTC V* VfplT f t
w  «r? o t r  sm<s*r ftar
t  f t  % STTC v r e  http fafan
V i m  far-sfcr-for v itn  ^ n  srm, 
^ » n f  are?ft srri xftr fcr *nrwmf 
% ***** *r «Pt sftforr wetrst

-fttft srtf xftr % *1*355 *ft 3*
W Frorf ?t<«b w th  * fc n  fa* 
«ft *ton ir tft xfa  «m<*r tffrit 

i*s**raT£fa*$3f*?r*5t?>n 1 

w rftr  *  *  fa* farT »hY % wft^r
**?TT ^ T T  g f t  *? ff£ft*  f<5fh> %
*ra% q r f*^rc ^  *fft «u*r nr* 
<?WTlt* * t spTH «rras faf** % 
VJVXT. TC y g p < *  f<?r>F SZPTFTT

**  1

Shri Acbar (Mangalore). Sir, I 
ta g  to oppose this Resolution. I do 
not know what exactly the Resolu
tion means As it stands, it says:

“This House is of opinion that 
pending the report of ihe Pay 
Commission further interim relief 
be paid to the Central Govern
ment employees in rsccipt of 
Rs. 350 as basic pay”

Shri S. M. Banerjee: You read the 
•amendment also.

Shri Achar: We are concerned
'frith the Resolution as it stands. Whe
ther the amendment will be accepted 
or not is not the point. Let us see 
th* Resolution as it stands. It says 
relief must be given to persons who 
g e t» basic pay of Rs. 850. It does not 
sftMk of other persons, «tho may get 
l o w  thin tha t Probably, the Mover 
w m m  Rs. 880 and below 
388 L.S&-J7

I cannot follow the several speeches 
made in support of the Resolution 
because they were all made in Hindi.

Shri S. M. Banerjee: They were
also in English.

Shri Achar: They were in Hindi
and I could not understand thorn. 
(.Interruptions.) I am sorry I am nbt 
here to learn Hindi. I have b*en sent 
here to represent my constituency and 
I do not know, at this stage, whether 
I would be able to pick up Hindi. 
That is a different aspect of the ques» 
tion.

Shri Yadav (Barabanki): Which
language does your constituency 
speak9

Shri Morarji Desai: May I say that
when all these hon. Members were 
speaking nobody interrupted them. 
When one Member from this side 
speaks everybody tries to interrupt 
him What does this mear? It shows 
intolerance

Shri P. N. Singh: We want to
know what language his constituency 
speaks (Interruptions.)

Shri Morarji Desai: We did not
admire the languages her* but still 
nobody interrupted them.

Mr Chairman: Frequent mterrrup* 
tions are not real parliamentary pro
cedure One or two interruptions are 
quite understandable. But if all hon. 
Members want to interrupt when one 
hon. Member is speaking, it means 
that that person is upset. That is an
other way of preventing him. Let 
him say what his opinion is.

As regards Hindi, he does not under
stand Hindi; and what is the harm in 
stating that.

Shri Achar: Thank you for the pro
tection given to me, Sir. As I admit
ted, I have not been able to follow 
the arguments put forth in support of 
the proposition. I would submit more
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than anything else that we have to 
consider this question from the budge
tary point of view

When a Budget is framed. Govern
ment and the persons who are respon
sible for running the Government, 
frame their Budgets on certain condi
tions and thinking that their liability 
will be restricted to a certain extent 
Even a small increase to be ,paid with 
retrospective effect will affect the 
Budget very seriously We know, 
while granting an interim relief of 
Bs. 5, to what extent it afected the. 
financial implications of this years 
Budget

There has been some delay m the 
final report of the Commission It 
means an elaborate enquuy The 
scope is very wide and it includes 
government servants all over India 
When the enquiry is vast, naturally, 
it takes some time But that does not 
mean that you will have to presume 
that this report is going to be a report 
m favour of the Central Government 
servants (Interruptions ) They have 
to consider not only the question of 
the pay of the Central Government 
servants but also the pay of those who 
are servants in State Governments and 
in local bodies—and we have got even 
others m aided schools and things like 
that So, the whole aspect will have 
to be considered It is not possible 
to give an increase only to Central 
Government servants Naturally, 
there will be a cry from other people 
who get this salary So, when this 
vast problem has to be considered, the 
Commission has to go into it and 
submit a final report It may take 
some time In fact, taking into consi
deration the fact, the Commission has 
already recommended a small relief 
To assume that a further increase is 
going to be given finally and to say, 
on account of that that an interim re
lief should be given, I submit, is not 
correct As I pointed out, it will 
affect the budgetary position

We are, after all, not very affluent 
It is very easy to be liberal with other

Employees

people's money, but, it is not so easy 
to find the resources If we consi
der this from that point of view, 1  
would submit, at this stage, it will not 
be proper to give any interim relief 
Even if relief is granted, it is one of 
the fundamental principles that it 
should not be with retrospective- 
effect Any law that would come into- 
force with retrospective effect does, 
immense harm and it would upset the 
finances of the country because it is 
not a small matter The Central 
Government servants are too many in 
number From that point of view, I 
would submit that it will not be- 
Ptoper now, at this stage to grant any 
Airtfter interim relief

There is another aspect of the ques
tion If I understood the arguments 
to some extent at least, the reasoning 
given is that the prices are high I 
would ask whether that fact is also- 
quite correct at the present stage 
Whether we consider the mam arti
cles of food—rice or wheat—just at 
this juncture, after Government had 
been making certain efforts to bring, 
down the level of prices of these items, 
is it not correct to say that, as a matter 
of fact, the priccs, have been going 
down’ I find in my distnct at least 
—I do not know how exactly it is in 
other parts—the prices offered by Gov
ernment and the pi ices that now 
Prevail in the market are much lower 
So, the aigument that the prices have 
risen will not be correct If that 
Position is correct, so far as I can see, 
there are no other good reasons which 
entitle these Government servants to 
Uaim anv interim relief

As the proposition stands, it is a 
minimum income of Rs 350 Let us 
take the land reforms as we are 
attempting to have So far as the 
agricultural population is concerned, 
it is proposed that the maximum 1 
income should be Rs 3,000 or Rs 3,200 
In some of the States, they have 
brought Bills also to that effect For 
example, I come from Mysore In. 
the Mysore State it is proposed that*
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the ceiling should be Rs 3,200 Here, 
if it is Rs 350 per month, it comes to 
more than Rs 4,000 When you are 
proposing for most of the population— 
I mean agricultural population—a 
ceiling on income to the extent of

An Hon. Member: A ceiling on land 
and not on income

Shri Achar. Probably my hon 
friend is referring to some of the 
speeches made by the Prime Minis
ter also But I take the example of 
the Bills and especially I mentioned 
the Mysore I^ill The proposition 
there is that the ceiling must be 
Rs 3,000 or Rs 3,200 It may be a 
little more or a little less But a 
ceiling on the land means also a 
ceiling on the income also One 
follows from the other So, when we 
are thinking of havmg a maximum 
income of Rs 250 or so, is it proper, 
when the enquiry is not over, to in
crease the pay of persons who are 
getting Rs 350 which is much more 
than the ceiling9 From all these 
aspects, I submit that this resolution 
cannot be accepted If it is for 
persons getting less than Rs 100 or 
so, that is different But that is not 
so as per the Resolution as it stands 
or as it would be when any of the 
amendments arc accepted What is 
the average income of an ordinary 
ryot m our country’ (An Hon 
Member Starvation) Unfortuna
tely he has to starve He is our 
master and most of our population is 
agricultural population and they are 
from the villages What is thtlr 
income’ How are we going to in
crease their income’ You must first 
increase it and then if you like vou 
can increase the pay of the Govern
ment servants When even the 
average person in the village is, not 
getting Rs 100 per month, we want 
by this Resolution to increase the 
emoluments of the Government ser
vants even before the enquiry is 
concluded, people who are getting 
Rs 350 I see absolutely no reason 
for this

Shri Khadilkar (Ahmednagar) 
Sir, I do not like to make a personal
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appeal to the Finance Minister while 
discussing this Resolution I consi
der it a good augury that on the eve 
of the presentation of the Budget 
we are discussing a problem which 
spotlights the basic economic weak
ness in the whole developmental 
effort What is the issue before the 
House’ What is the Government 
facing’ It is not as simple as made 
out by the previous Speaker Whe
ther he agrees or disagrees we have 
got to face the hard logic of the 
economic reality and the situation 
that is created wherein the demands 
for interim relief is fully justified 
Who is responsible for that situa
tion’ That is the mam question If 
in any other country the Finance 
Ministry were to behave and conduct 
a policy wherein the living standards 
of the people are being allowed to 
be corroded every day and the real 
wages and real earnings of the em
ployees and the workers are affected 
every day, people would consider 
that the Government is not very 
serious or is not capable of handling 
the situation or that it is reduced to 
a farce The basic thing today is to 
hold the price line They have not 
controlled the situation in such a wav 
that the price line would be kept and 
so all these problems have cropped 
up If you go through the report 
submitted b\ the Pa> Commission—I 
mean the interim repvt—you will 
find that there is on their own find
ing, perfect justification for the de
mand put before the House m the 
form of a Resolution What do they 
say’ They have examined the 
whole history of the interim relief 
Immediately after the First Pay 
Commirsion concluded its findings 
and submitted its report the economy 
had gone out of gear altogether and 
the Government had to appl> their 
minds from time to time We reach
ed a stage where the original dear
ness allowance of Rs 25 was not 
enough Once Rs 5 weie granted 
and then Rs 10 and again another 
Rs 5 Still we cannot check *he 
prices and they are rising Unless 
the Government applies its mind to
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the basic weakness of our present 
economy and control the prices, I 
do not think we can get out of this 
vicious circle. That is my first sub
mission.

There is another justification. Shri 
Santhanam has recently pointed out 
while examining the tax burden from 
strata to strata that the present tax 
structure affects most the urban class 
or the class that has got a fixed 
income. I have no time and so I am 
not quoting the figures.

There is the third thing which is 
very essential in a developing situa
tion like this. It is not a question of 
the Finance Minister or the Finance 
Ministry feeling this way or that. It 
is basically a question to be examined 
by an independent body applying a 
quasi-judicial mind to the economic 
situation and seeing whether this 
demand is the economic situation and 
seeing whether this demand is justi
fied or not. The First Pay Commis
sion was appointed and its major 
recommendations were accepted. Now, 
the Second Pay Commission has come 
in When the Second Pay Commis
sion applied its mind to the interim 
report, it has pointed out very clearly 
and stated in categorical terms justi
fying the grant of interim relief. If 
we examine the index numbers and if 
we were to do justice, states the 
interim report of the Second Pay 
Commission on the data given by the 
Government on an examination of the 
economic situation, we ought to have 
given these poor employees Rs. 10 and 
not Rs. 5. I am surprised. The hon. 
Member belonging to the Ruling Party 
shows such an ignorance and contempt 
for those who are supposed to build 
up our country. 'Who are going to 
build our country? It is these people. 
We have got to depend upon them. 
We want to make them conscious of 
the active participation in our deve
lopmental activity in our day to day 
work. If we are going to demand 
from them this sort of loyalty and 
active participation in the building up 
of our country, can we ignore their 
demands and say by way of reply that

nothing will be done? TTCii* ty p e  of 
attitude will not meet the situation 
and therefore, I would like to append 
to the Finance Minister, not in an 
emotional way. The economic situa
tion, the logic of situation demands it. 
It is not he or the Finance Ministry 
that should decide these matters. The 
index number has gone beyond 400. 
When the past relief was granted, it  
was about 385. Now it has crossed 
412. When there is persistent demand, 
is it not his duty to refer this matter 
to an independent body which has 
been created to examine the whole 
structure of pay scales and other 
emoluments and other benefits In the 
given situation and see whether it 
would adequately meet the situation? 
That is my question. I do not want 
him here and now to say. “Look 
here, not because some hon. Members 
have made a sort of a personal appeal, 
I am pleased and m y emotions are 
stirred; I will grant Rs. 5.” That is 
not the question. I do not want a sort 
of a sympathetic consideration. It is 
a question whether it is justified or 
not on other grounds. We have got 
to consider also what effects it would 
have. I do not want to ignore that 
aspect—whether it should be given 
in kind or in money. That also needs 
to be examined, because u^ien we 
think of doing a certain thing in a 
certain manner, we, all of us, and 
this hon. House, are responsible for 
seeing what economic effect one step 
will produce on the total economy of 
the country. Therefore, I would 
appeal to the hon. Minister, looking 
at the nature of the present situation 
and the utter helplessness of the Gov
ernment, to control the prices, 
because, as I said earlier, if this 
chronic threat to the real wage of 
the worker, and the earnings of the 
employee, exists there, you cannot 
expect any hearty co-operation or 
work from such an employee or that 
sense of participation. Therefore, Z 
would appeal to the hon. Finance 
Minister to apply his mind to the 
economic realities and the burdehs 
that have been put on them bectaM 
of development by way of taxation am
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this sector of the people, and immedi
ately refer the matter to an indepen
dent body I mean the Pay Commis
sion. Let that body decide the issue.

One thing more and I have done. 
When the first Pay Commission’s 
report was submitted, they had taken 
one important aspect of the economy 
into consideration and they had put 
it on record, and that is, if there is 
a change in the price level by 20 
points, you must review the situation: 
either you must scale it down or scale 
it up. That aspect cannot be ignored. 
You have got to keep that in mind. 
That Pay Commission gave a very 
healthy suggestion to the Government. 
It cannot be very easily brushed aside 
in the context of the present situation. 
I  suggest that it be applied, and then 
let the Government take up the ques
tion—after it gets the report from the 
Pay Commission—of interim relief 
and see whether it is justified or not, 
or, how we should meet the situation 
by giving some other benefit, as some 
hon. Member suggested, by way of 
subsidised supply of foodgrams or 
other requirements of life. That 
aspect should also be considered.

Finally, if you go through the 
interim report, you will find, and the 
hon. Finance Minister will also find, 
that the report itself makes out a case, 
not for not granting relief, but for 
giving relief and for keeping under 
watch the situation so far as the price 
levels are concerned. The price levels 
are rising, and you are unable to 
check them. You must watch the 
situation and see that the price levels 
are checked so that the economy, as I 
said earlier, would not go totally out 
of gear. With these words, I would 
appeal to the hon. Finance Minister to 
apply his mind afresh to the economic 
realities of the situation.

Shri Anthony Plllai (Madras 
North): The Central Government 
employees are slowly awakening to 
the realization that a cruel hoax is 
being practised on them. The discre
pancy between promise and perform-
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ance has been growing wider from 
yeftr to year. Ten years ago, indus
trial labour in this country was 
promised a fair wage. Fair Wages 
Bill was also drafted but quietly 
dropped after the elections. Then 
again, at the last, 15th Indian Labour 
Conference, a promise was held' out 
that the Government would imple
ment its wage policy as enunciated in 
the second Five Year Plan and get 
fair wages prescribed. But the demand 
of this resolution is not for fair wage. 
The demand of this resolution is 
merely this: that at least the ‘poverty* 
level wage which was prescribed by 
the first Pay Commission should be 
maintained.

Leave aside these promises of fair 
wages in the future. What right has 
this Government to say that there has 
been industrial development, that 
industrial development might have 
gone up by 30 or 40 per cent that 
national wealth might have increased, 
but as far as its employees are con
cerned, their standard of living should 
be allowed to fall. Their standard of 
living must be raised.

The hon. Minister of Railways was 
kind enough in the concluding portion 
of his budget speech to make a certain 
observation. He said that he would 
lilce to go on record that be expresses 
his deep appreciation of the dedicated 
service of the railway employees. 
Between the dedication and the falling 
standard of living is the discrepancy 
which has given rise to this resolution.

It is not as though the Pay Commis
sion has not prescribed some criterion 
by which an interim relief can be 
granted. The first Pay Commission 
itself laid down that real wage should 
be protected and that for every 20 
points rise in the cost of living index 
there should be an increase of Rs. 5 
in the dearness allowance. That same 
principle to a large extent has been 
upheld by the second Pay Commission, 
when it submitted its interim report

I would like to point out the figures 
ap which the second Pay Commission 
relied when giving its interim award.
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It constructed its own index for 
assessing whether the employees of 
the Central Government were entitled 
to an increase in dearness allowance 
According to the index that it con
structed, it assumed that the cost of 
living index in 1949, when the first 
increase in dearness allowance was 
granted, was 356 and that in June, 
1951, it was 371 According to its 
method of computing the all-India 
consumer cost of living index, it was 
395 m October, 1957 Therefore, it 
assumed that inasmuch as there has 
been a nse of 24 points between June 
lWfi, w'hen tine increase m 'Dearness 
Allowance of Rs 5 was granted, and 
October, 1957, the latest available 
figure at that tune, an increase could 
be granted and they granted an interim 
increase of Rs 5 in the dearness 
allowance

It will be admitted on all sides that 
the cost of living index has gone up 
since the last award According to the 
figures published in the Bulletin of 
the Reserve Bank, the index is 123 
with the base year as 1949 Calculating 
on the same basis viz Index 356 for
1949 on base 1939 and following the 
method of construction adopted by the 
second Pay Commission,—>ou will 
find that the cost of living index, 
according to this method of computa
tion, taking 1939 as 100, would be 437 
which is 23 per cent more than 356 
The sccond Pay Commission have 
accepted the principle that if the cost 
of living index number should rise by 
about 20 points, there should be an 
increase of Rs 5 in the dearness 
allowance In other words, they have 
reiterated the principle adopted by 
the first Pay Commission Therefore, 
on this same principle they have 
accepted the workers are entitled to 
an increase of Rs 10 m the dearness 
allowance Hence, it is useless for 
the Ministry to say, “Well, we must 
await the second Pay Commission’s 
report” The second Pay Commission 
has already given its verdict m re
gard to what the increased amount 
should be

Therefore, my humble submission 
is, it is not as though there has been 
no increase in the cost of living index 
or that the increase in the cost at 
living is a disputed quantum Hi ere 
has been mcontrovertibly a definite 
and specific increase m the cost of 
living index and therefore, accepting 
the principle accepted by the first Pay 
Commission and the reiteration of it 
by the second Pay Commission, the 
employees of the Central Government 
here and now are entitled to an 
increase in their dearness allowance

I would also like to point out 
another feature Normally we talk 
in terms of an increase m the dearness 
allowance to neutralize the cost of 
living for the lowest paid employees 
Even the first Pay Commission consi
dered that only an increase of Rs 5 
should be granted whenever the index 
goes up by 20 points That will mean 
roughly a 100 per ccnt neutralization 
of the increased cost for the lowest 
pay, that had been prescribed But 
when it comes to the skilled 
employees, the clerical employees, the 
rate of neutralization is not 100 per 
cent but it is very nearly m the 
neighourhood of less than 50 per cent 
Therefore inasmuch as there Jias been 
a steep rise in the cost of living all 
through these last ten years, the plight 
of the skilled worker, the plight of 
the clerical employee, is not what was 
contemplated by either the first Pay 
Commission or even the second Pay 
Commission m its interim report 
Words can haidly describe their 
misery

We cannot expect the employees 
continuously to give efficient service 
and indefinitely to be contented with 
false promises, if their real wages are 
not protected Various promises have 
been held out by the Government 
pointing out that the national income 
is increasing and various appeals have 
been made that there should be co
operation from all sides But co
operation can only be forthcoming, if 
there is at least some real recogni
tion—mot a verbal recognition, not a 
hypocritic recognition—of the services
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-of the men who work for the Govern
ment. I would like to warn Govern
ment that discontentment amongst 
■Government servants is increasing 
rapidly, because in the private sector 
and in the organised industries, there 
is an automatic escalator as far as 
•dearness allowance is concerned. The 
textile workers in Bombay or 
Ahmedabad are getting very much 
higher total emoluments than a 
Central Government employee in the 
railway workshops at Bombay. When 
this discrepancy continues to increase, 
we cannot expect any contented state 
•of affairs.

The last administration report of 
the railways points out that the total 
number of man-days lost was 12,000 
in the year 1957-58. That is indeed a 
very satisfactory state of affairs 
considering the fact that the cost of 
living during that very period was 
rising very steeply, without any kind 

•of relief to the employees. If Govern
ment cxpect that this kind of indus
trial relations, this kind of industrial 
peace, will continue, while they sit 
back allowing the cost of living index 
to soar, denying to the employees even 
an increase in the dearness allowance 
•commensurate with the Increase in 
prices, I am afraid their expectations 
of continued contentment amongst the 
Central Government employees would 
be belied.

All their rules and regulations that 
the employees should not participate 
in demonstrations, in trade union 
activities, etc., will be brushed aside 
and the Central Government employ
ees jointly with industrial labour will 
march forward toward achieving at 
least the minimum standards of liv
ing which they have been promised 
all these long years.

Shri Rajendra Singh (Chopra): I
had given notice of a substitute 
motion, but unfortunately, during the 
last occasion, inadvertently it was not 
moved. I enquired today and I was 
told by the office that it could not be 
moved today also. I seek your kind 
permission to move i t

Mr. Chairman: The debate is prac
tically over; there is only time for 
reply. The hon. Minister.

Shri Morarji Desai: I have been
hearing very carefully the arguments 
advanced in favour of the resolution 
which has been moved and also the 
amendments. I would not claim the 
skill which my hon. friend, Shri Nath 
Pai, has in putting forward a case in 
such a way that emotions are ex
cited.

Shri Nath Pai: They do not succeed 
with you

Shri Morarji Desai: That is because 
1 have made a study of how emotions 
can be excited and how they should 
not be excited. He said he did not 
want to be dramatic, but I do not 
know if he was anything else. 
Perhaps that is a part of his being.

Shri Nath Pai: Tragedy is the best 
drama

Shri Morarji Desai: It is the best 
drama, I agree.

He did put his case very well, I 
must say that. I am not going to say 
that what was said here did not con
form to facts or that the arguments 
had nothing in them. That is not my 
stand. But I should like to reason 
with my hon. friends if they are 
prepared to be objective and to take 
conditions as a whole in this country, 
the interests of all the people in the 
country and if they are prepared not 
to consider a political advantage in 
opposing the Government in some 
vital matters but to consider how the 
country can benefit and what can be 
done in the present circumstances, 
and I feel certain that they will agree 
with me rather than with themselves.

Let me first dispose of the argument 
about the delay in the Commission's 
work. This Commission cannot be said 
to have been delaying their work in 
any way. I am at any rate convinced
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of it and I should like to convince my 
tan . friends Opposite. It is said that 
they will take a lot of time, that that 
time is taken unnecessarily and that 
the last Commission had not taken 
that much time.

Shri Tangamani: No body said that 
They have taken 18 months. Please 
tell us how you justify it.

Shri Morarji Desai: The first Com
mission took a year and this Com
mission has taken 18 months and will 
take a few months more. I do not 
want in any way to minimise any 
condition or to exaggerate any con
dition. When the first Commission 
took one year, it examined only 400 
witnesses This Commission had to 
examine more than 800 witnesses

Shri Nath Pai: I do not want to
interrupt him. But the first Com
mission had nothing as ground work. 
This Commission had a lot of spade 
work done for it. The first Commis
sion had to start work from the 
scratch. That is the difference.

Mr. Chairman: There may be differ
ence of opinion.

Shri Nath Pai: It is a question of 
fact and not of opinion.

Shri Morarji Desai: I do not mind 
the tips given by the hon. Members 
which will help me in giving argu
ments. Therefore, I am patient with 
them, though they may not be patient. 
It is exactly the argument which my 
hon. friend gives which illustrates 
why this Commission’s work is delay
ed. The first Commission had 
nothing to go upon and did not want 
to take any time. Therefore, they did 
not take much time.

Shri Tangamani: You are a good 
lawyer.

Shri Morarji Penal: This Commis
sion had to go into many cases and, 
therefore, it takes time. They cannot

deal with this work in a slipshod' 
manner. As I said, they have to- 
examine 850 witnesses as against W  
in the first Commission, and this again 
excluding all Ministries which are 
extra. The number of memoranda 
received by the first Commission waa- 
950. The number of memoranda* 
received by this Commission is 5,000. 
The number of replies to the question
naire issued was 370 in the first case, 
and now it is 715. It will thus be seen 
that this Commission has to do more 
than twice the work that the first 
Commission had done. Even the 
employees, if they are considered, are 
far greater in number today than 
they were in 1946-47. Therefore, le t 
us have some relation to facts and to 
realities rather than merely conven
ient political arguments.

An Hon. Member: What is political 
here?

Shri Morarji Desai: There is
nothing but politics in what the hon. 
Members have been saying, there is 
no economics in what they have 
said; that is exactly what I am going 
to propound Let them have some 
patience, as I had patience with them 
even when they had nothing much of 
reason in them. But they do not 
want to have any patience tfith re
ason, that is my difficulty. If they 
do not want me to speak, I am pre
pared to sit down.

Shri Nath Pai: We are waiting to 
hear you.

Mr. Chairman: I should only appeal 
to the Members that if they really 
want to hear the reply to the point* 
that they have raised, they must give 
time to the hon. Minister. Otherwise, 
by these interruptions, he answers 
interruptions, and practically the main 
points that have been raised may 
escape. I would appeal to them not 
to interrupt so much. One or two> 
interruptions I can understand.

Shri Rajendra Singh: Interruptions, 
are port of the discussion.
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n i l  Nath Pai: We shall avoid it as 
far a* possible.

81pi Vajpayee: No motive should be 
imputed.

Mr. Chairman: After all, he has got 
only half an hour, and practically five 
or seven minutes have already been 
spent.

Shri Morarji Desai: I have no desire 
to make any imputation of motives 
because I am not used to that sort of 
treatment of anybody, but those who 
always indulge in it always presume 
that others do the same thing. This 
is exactly my complaint.

Shri Nath Pai: It comes to him 
naturally; he does not do it delib
erately.

Shri Morarji Desai: All nght. I am 
not complaining about it. Why can’t 
you smile as I smile!

Shri Braj Raj Singh (Firozabad): 
We are laughing, not only smiling.

Shri Morarji Desai: This being the 
case, it is not possible for the Pay 
Commission to give the report as 
quickly as my hon. friends or I might 
have wanted. I do not say that I want 
a delayed report. We wanted a report 
as quickly as possible, though my hon. 
friend there, Shri Pillai, said that 
Government was making a hoax. Well, 
Sir, what can I say about it? But we 
always project our personalities into 
others. That is all that I can say. 
Otherwise, I do not think that such a 
charge could be made against this 
Government. But if such charges are 

'to  be made and if they are to be 
refuted, no objection should be taken 
against it. That is all that one can 
plead:

The Pay Commission, as I said, is 
likely to send the report by the end 
of June. I feel almost certain that 
that will be the case. And then Gov
ernment is not likely to take more 
titile thaft necessary to consider all the 
implications of the Pay Commission's 
report.

Shri Braj Raj Singh: One month?

Shri Morarji Desai: I cannot give 
any time. Neither one month nor one 
year, nor ten years. I am not going 
to say anything, but let there be a 
little commonsense applied to it, and 
then it will be seen that Government 
will not take more time. In the case 
of the interim recommendation, Gov
ernment did not take much time at all. 
They passed orders within a week or 
so. Even in the case of the first Pay 
Commission the record of this Gov
ernment has not been bad. Govern
ment passed major orders in the ilrst 
three months. Therefore, I do not 
understand why this sort of an argu
ment is brought out. But if it is 
meant in any way to affect the Pay 
Commission in its deliberations, I do 
not know, but I hope that the Pay 
Commission will be affected only by 
facts and their reasoning, and not 
by anything that is said by others, 
either by you or by me. That is all 
that I would say, because that is very 
necessary if we are to arrive at pro
per conclusions in this matter.

Then it was argued that I should 
have referred to the Pay Commission 
for another interim report. My hon. 
friends forget that the terms of refer
ence include this. There is no need 
of making a reference to them every 
time. The terms of reference say: 
“That the Commission may consider 
demands for relief of an interim 
character and send reports thereon.” 
Therefore, it is for the Commission to 
send whenever they wanted to send 
reports. Why should I have to write 
to them every time, I cannot under
stand. If I do not think an interim 
thing is justified, how can I ask them? 
But if they think something is justi
fied, there was nothing to prevent 
them from writing to us. That la the 
position.

Shri Nath Pal: That is why there Is
the resolution.

Shri Morarji Desai: As for the reso
lution, I do not accept i t  Therefore; 
where is the question of m y noAafcg - 
it to them?
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Shri Nath Pal: We wanted it to be 
brought to you

Shri Morarji Desai: Certainly, that 
is why I am arguing with the hon 
Member

Shri Paalgrahi (Pun) Convey our 
feelings

Shri Tangamani The Commission 
will respect our views

Shri Morarji Desai: If the Commis
sion respects your views, I cannot say 
I shall be very unhappy, but certainly, 
my hon friend should not be very 
unhappy if my views are accepted by 
the Pay Commission Let there be a 
fair deal m this matter Let there not 
be an unfair deal

Shri Khadiikar* May I just ask one 
thing9 Was this report presented— 
though it is in the terms of reference 
—on the initiative of the Pay Commis
sion or of the Government who wrote 
to the Pay Commission and moved the 
Pay Commission to make the repoit’

Shri Morarji Desai1 Government did 
not move the Pay Commission at all 
separately in this matter This was 
the general reference on which this 
happened

Therefore, the argument that Gov
ernment are indifferent m this matter 
does not stand Government have done 
all that they could

Then, again, it was said that last 
time, it was only when two millions 
of Government servants threatened to 
go out of action, that Government 
appointed a Pay Commission after first 
saying that they will not do so Weil, 
Sir, let them have the pleasure of 
thinking like that Some day, they are 
going to get the worst of it if they 
persist in that sort of action

Shri Tangam&ni: That is history

Shri Morarji Desai: That is all that 
I have to say History also does not 
sepeat itself at any time It is a false

notion that history repeats itself It 
does not repeat itself, and sometimes, 
one B tn k e s  oneself against a wall in 
trying to follow history That is also 
what happens But I do not want to 
use the language which my hen 
friends use, because it will not be 
proper for me to do so Government 
cannot go on doing that, and Govern
ment should not do it But Govern
ment certainly should take everything 
into account and do what they can to 
ameliorate the difficulties of people, 
and especially, of their servants 
Government recognise that duty, and 
they try to do what they can

I now come to the merits of the 
question I have no desire to go into 
the statistics because the statist.es 
quoted by the hon Members are 
statistics which are public There is 
no question of controverting them or 
saying that they are wrong or right 
They are right, I would not say that 
they are wrong I have no quarrel 
with them But have my hon friends 
ever thought that all sorts of contra
dictory demands are made in this 
House sometimes by some hon Mem
bers’

Here, it was said that these members 
of the Government administration are 
really responsible for all the credit 
which goes to Government and, there
fore, this Government should do some
thing m spite of the state of resources, 
whatever they may be, and give credit 
to them for giving credit to Govern
ment When it comes to taking the 
sympathy of all the Government 
servants m their favour, they can say 
all this on this resolution But when 
it comes to going at the Government, 
my hon friends will immediately say 
—the budget discussion is soon to 
follow—that there is nothing more 
corrupt than this Government adminis
tration, and that there is nothing more 
inefficient than this Government 
administration

An Hon. Member It is more at the 
top

Shri Morarji Dead: H u t It M
reason It has always been said that
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it is from top to bottom I am not 
evading about the top, but they have 
said that it is from top to bottom; it 
is more bottom than top at any time, 
because, after all, they carry out 
everything, even according to my hon 
friends, and, therefore, if things are 
delayed anywhere, they will be delay
ed there and not at the top Therefore, 
when they give that credit to them, 
how they give this credit to them is 
something which I cannot understand, 
unless it be a political argument When 
1 say it is a political argument, some 
of my hon friends think of my attu- 
butmg motive Where is the question 
of attributing motive’ The whole Jjfe 
lies in politics It does rot lie in any
thing else After all, this House does 
political work, I cannot say it does 
not do it

An Hon. Member: That applies to 
all here

Shri Morarji Desai: But where am I 
evading the issue9 I am only telling 
those of my hon friends who are tiy- 
mg to shirk it and who feel ashamed 
of it I am not ashamed of it

Shri Anthony Filial (Madras North). 
Am I to take it that ths demand is 
not being agreed to because the 
workers are corrupt and inefficient'

Shri Morarji Desai: Not at all, Sir 
That is not my argument I do not 
like any such argument I am only 
trying to show the futilitv of some of 
the arguments advanced I am not 
saying that the workers should not be 
given what is their due because they 
are inefficient I say, if they aie 
inefficient, they should be dismissed 
I would not say that they should not 
be given anything but that they should 
not be kept in service That is my 
point

Shri Nath Pai: That should apply 
to Ministers too

Shri Morarji Desai: To everybody. 
But I  cannot say that it should apply 
to Members of Parliament because It 
is not in my hands (Laughter). My
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hon friend forgets that I am also a 
Member of Parliament and not merely 
a Minister

An Hon. Member: He did not mean 
you

Shri Morarji Desai: Whatever is 
meant, I consider them as important 
as myself I am not better than my 
colleagues

An Hon. Member: You are worse

Shri Morarji Desai: I iray be worse; 
that I am prepared to agree But, I 
am not prepared to say that I am 
better I am prepared to acknowledge 
that I am worse, especially as far as 
my hon friends are concerned That 
is quite true, Sir

Now, let us see the merits of the 
question as they say It is argued 
here as if Government has done 
nothing all these years Take the 
Class IV servants And, the year 1939 
was quoted In the year 1939, the 
Class IV servant used to get Rs 14 
per month Today he is getting Rs. 75 
outside Delhi, and in Delhi Rs 85, five 
times and more Compare it with the 
indices 100 and 421 What does it 
mean I won’t go into that because 
that is not my stand After all logic 
is not always life and life is not always 
logic 1 would say that I believe in 
it that every human being ought to 
have a proper standard of life

Shri Nath Pai: Do you refer to the 
real wages for 1939 and 1957’

Shri Morarji Desai: These are real 
wages

I would say that a human being 
ought to get a minimum from what
ever work he does m order that he 
lives a life properly and is able to 
evolve himself in a proper manner. 
(Interruption& ) That is what I believe 
in I believe m it that

Mr. Chairman: I must express that 
this sort of interruption which is not 
really vital to the subject that is being 
dealt with by the Minister in his reply
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is not quite right. After all, the Oppo
sition should not think that they alone 
are interested in this debate. The 
whole House is interested because it 
is the country that is interested in this 
vital matter. Let us hear what the 
hon. Minister has to say. Whether 
you accept it or do not accept it is 
quite a different matter. I do not 
think this sort of interruption is right.

An Hon. Member: Only sitting inter
ruptions?

Mr. Chairman: Certainly not. These 
interruptions are only meant to heckle 
the Minister. I do not think it is 
right.

Shri Morarji Desai: I have no quarrel 
with my hon. friends interrupting me 
because that helps me. I have no 
quarrel with them.

Mr. Chairman: But 1 am to guard 
the interests of the House.

Shri Morarji Desai: I am very 
thankful to you, Sir. It does take 
away time, as you have pointed out, 
for the arguments which otherwise 
could have been made. But, it does 
add interest also to the debate some
times and, therefore, I welcome it.

Sir, as I said, I should like to give 
a living wage to everybody. Not a 
small living wage but a good living 
wage which would be Rs. 200 or 
Rs. 250 per month. That is what I 
should like to give.

Aa Hon. Member: In 1999!

Shri Morarji Desai: But I do not 
know when this can be given in this 
country.

Shri BraJ Raj Sfaagh: When you are 
not there.

Shri Morarji Deni: I  am not cer
tainly going to be there. I have no 
doubt about that in my mind. But, 
neither will my hon. friends be there. 
(LaugHter). Let them also not be 
lindter any mistake about It.

Employees 

Shri T. B. Vlttal Rao: Who will be 
there?

Shri Monurji Deaai: Some other 
people.

Then, Sir, take the case of the ser
vants of the Central Government and 
then take the case of the people 
hundred times that number in this 
country who are labouring in the 
villages and in some towns. What 
do they get? They get eight annas,
twelve annas or a rupee per day.......
(Interruptions.)

An Hon. Member: Why don’t you 
prescribe minimum wages?

Shri Morarji Desai: Not even tha t 
What can be done to bring their wages 
up? (.Interruptions.)

Shrimati Rena Chakravartty: Why
pay Rs. 2,000 and Rs. 3,000 to the 
Ministers?

Shri Morarji Desai: My hon. friends 
must address this to themselves first. 
Let them first give it up. Then the 
Ministers also will change. But my 
hon. friends want their wages to be 
Increased every day; that is what they 
want.. . .  (Interruptions.) '
4J56 h is .

[Ms. Speaker m the Chair]

That is what I see. They want more 
facilities, more wages and more allow- 
ances and other amenities, when they 
are concerned. But they want to 
grudge it to the Ministers. They are 
jealous. I cannot say that it is a good 
virtue. But if they want to be so, X 
cannot help it. There are bound to 
be these differences in emoluments in 
the world, not only in this country 
but in the world. I do not see any 
country where the wages are the same 
for everbody. It is not possible; it is 
not just; it will not get any work done. 
But there should not be that widfe gap 
between different people. That is 
in emolument* what we rttouftl'&y to
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achieve and we are trying to achieve 
it. But these things cannot be 
achieved in a day. They have got 
to be pursued for a set number of 
7 «ars in order that it can be achiev
ed properly and that is what this 
Government is trying to do. If we 
want to banish poverty from this 
country, we have got to take many 
steps to increase the prosperity of the 
country and have more production, 
save more money and so on. We can* 
not do that if we go on consuming 
•everything that we earn and not put 
it forward in production so that more 
production can come in. On the one 
side, it is argued in this House that 
the cost of civil administration goes 

•on mounting and it should be brought 
down. If any retrenchment is made, 
immediately a shout is coming for
ward: why is there any retrenchment; 
you must not retrench but expendi
ture on civil administration must be 
brought down. When we say that we 
cannot go On giving more wages, it 
will be argued again m the same way. 
I do not understand this conflict in 
argument

Shri Nath Pai: You promised to give 
a reply to my point. What fraction of 
the additional cost of civil administra
tion has gone into the nav packets of 
the employees? I should like a reply 
to that.

Shri Morarji Desai: I will take it out 
and give the hon. Member but it is 
not less but much more than my hon. 
friend imagines. Because he is not to 
relate himself to facts in this matter 
and has no responsibility in this matter 
and is unfortunately not likely to get 
that responsibility for some time, he 
is not interested in interesting himself 
in that. That is my quarrel.

Ur. Speaker: If there is a national 
Government, he may have a chance!

Shri Morarji Desai: I can only wish 
him luck!

Shri Braj ftaj Singh: It has been 
turned down.

MM mtettr* Detal: Nothing has 
'•been turned down; nothing has been
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accepted. That ig the position. If that 
is the position, how can I say that it 
is unjust if I do not give more to 
people who receive much more than 
millions of other people for work 
which is less onerous than the work 
done by other people who are earn
ing much less than these? That is the 
stand that I have to take. Theoreti- ■ 
cally I cannot say that they are getting 
more than enough. 1 cannot say that. 
But practically and realistically, it is 
not possible for me to say this. H en  
again, when they expect that the Pay 
Commission is bound to recommend 
more and more increase only, 1  can 
also expect that they may not recom
mend any increase. It does not mean 
that they are bound to recommend an 
increase The point is that they must 
take everything into account—the 
salaries in the States into account, the 
wages of the people into account, the 
condition of the country, what people 
receive, etc., fend then make a recom
mendation. That is what we have 
said. We have not stated that they 
should recommend something to 
increase their wages.

An Hon. Member: Can they refuse?
Shri Morarji Desai: They can if they 

are so inclined. That is also within 
their power. I would not say that 
that is not within their power. Why 
do my hon. friends want to make me 
say anything which might influence 
the Pay Commission? I wish they do 
not force me to do so. I do not want 
them to do so. I want the Pay Com
mission to apply their minds and to 
make recommendations without being 
influenced by anybody, except being 
influenced by the real conditions of 
the country, by our resources, by our 
capacity to pay and also by the neces
sities of the situation. That is what 
they have got to consider, and that la 
what they have been asked to do. We 
ought not to come in their way, in 
their deliberations, and we ought not 
to hustle them if we want good work. 
That is all I have got to plead with 
my hon. friends. Therefore, I have 
no doubt that the Pay Commission 
which has been doing its work in a 
very good way will finish its work fca
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as quick a way as possible and as 
efficiently as it can We should await 
its report and then take whatever 
steps we have got to take That is all 
that I have got to say

I oppose the resolution and I oppose 
«U the amendments

An Hon. Member' On a point of 
doubt which may be clarified

Mr Speaker: After so much of 
elaborate discussion, what is the mean
ing of clearing doubts’ If hon Mem
bers have not been convinced by the 
reply to the discussion lasting for 
more than half an hour, are they 
going to be convinced now in a 
minute7

Shri S. M. Banerjee: There aie cer
tain points to be made At least as 
Mover of the Resolution, I may be 
given a chance

Mr. Speaker: Yes
Shri S M. Banerjee. Mr Speaker, 

Sir, I have heard with patience the 
speech of the hon Minister I expected 
a better speech from him, not a politi
cal speech but an economic analysis 
of the whole aspect of the problem 
I am rudely shocked to note ccrtain 
sentences or certain .words used in his 
speec.h He had mentioned that pre
viously, m 1939, the Class IV servants 
were getting Rs 14 per month May 
I remind the hon Ministei that even 
an industrial employte who was draw
ing at that time eight annas to ten 
annas a day was getting an inclement 
of one anna That came to Rs 1 10 0 
a month, as compared to what is being 
given now which is only eight annas

Then there is another point which 
I wish to mention here The hon 
Minister has said that those days had 
died He added that there is no delay 
in the submission of the report In 
support of his argument he quoted the 
volume of work put in by the Pay 
Commission Perhaps the hon Minis
ter forgot that this particular Pay 
Commission, the second Pay Commis

sion, knew clearly the intention of th e  
previous Pay Commission In the 
previous Pay Commission’s report, 
they had clearly mentioned that the 
pay-scales they recommended were 
based on a clear assumption that the 
prices would stabilize at 160 to 175 
But all their calculations actually 
proved to be futile and useless, because 
after the cessation of the war, the 
prices did not stabilize at any parti
cular level I can expect this big 
‘No’ from the hon Minister I was 
prepared for that big ‘No’ from the 
hon Minister I am not at all sorry 
for it But I can only assure him that 
this will encourage all the mill- 
owners, all the business magnates, 
whether m sugar, textiles or in 
cement, where Wage Boards have 
been appointed I can assure this 
House that no Wage Board is going 
to suggest any interim relief when 
they know the decision of the Gov
ernment of India who are supposed 
to be a model employe!

My point is this In this very House 
I know that my resolution has the 
moral support of all Members in thi-> 
House Certain Members of the ruling 
party moved an amendment but I 
hope thov have been whipped properly 
not to move that amendment and 
speak on it I do not mini) if the 
resolution is defeated I had no desire 
to as>k for a division on that I thought 
this will be sympathetically consider
ed by the Government which has 
miseiably failed to check the soaring 
prices But now I see that the hon 
Minister is not interested in accepting 
this resolution and he has bi ought 
other arguments about agricultural 
laboureis Thousands of acres of land 
are lying fallow who has asked the 
Government to distribute that land to 
the landless labourers9 Nobody has 
told the Minister to do that

Even if the Pay Commission submit 
their report tomorrow, its implemen 
tation will take sometime That is the 
sad experience of the Central Govern
ment employees You ask the Central1 
Government employees to work more.
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but what are your slogans’ "Produce 
more and perish, work more and eat 
less, defend the Plan and offend your 
family members” These are your 
slogans “The country is yours”, but 
what about the money’ "Money is 
mine” That is not the way to deal 
with Central Government employees 
I know the fate of my resolution But 
even if my resolution is defeated m 
this very House, it will expose those 
who are m the ruling party and their 
attitude towards the low-paid Central 
Government employees

Some Hon. Members: No, no

Shri S. M. Banerjee: I will consider 
my defeat as the greatest moral vic
tory of my trade union career I know 
the day is fast approaching when not 
only the Central Government em
ployees, the State Government em
ployees and the local board employees, 
but even the employees in the private 
sector, will come under one banner 
and light foi a wage increase I want 
to know whether this reply of the 
hon Finance Minister is also the reply 
of our Prime Minister

Shri Morarji Desai It docs not re 
present my view, it represents the 
Government’s view

Mr Speaker The hon Member is 
only replying and he should mention 
only those points requiring clanfica 
tion not an exhortation of this kind, 
all people joining togethei Let them 
all join togtther not m this House but 
outside The hon Member must know 
that the reply is only to elucidate or 
clarify certain points over which 
doubts have been created in the reply 
of the hon Minister nothing more 
than that Once again, he ought not 
to make a long speech

Shri S. M Banerjee: In the end, I 
once more request the hon Minister 
kindly to consider the various points 
raised and see that this decision is not 
the final decision of the Government 
A further interim relief is necessary 
you want the Central Government

1880 {SAKA) Interim Relief to 356Sr- 
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employees to sacrifice more and pro* 
duce more, but you are not prepared^ 
to protect their interests

Mr Speaker: The hon Member 
must have an idea that one day thev 
will also form the Government (In
terruptions.)

Shri Nath Pal* When we form our 
Government, there will be no necessity 
for asking us to do what is obvious 
There will be no necessity for such 
resolutions

Shri S. M Banerjee. I once more 
request the hon Members in this. 
House to vote for the resolution Let 
the whip not work like this You- 
should defy the whip m the larger 
interests of the Central Government 
employees and also the country

Mr Speaker. Which are the amend
ments which are to be put to the vote’

Shri Tangamani: The amendment
moved by Shn Vajpayee is only a 
verbal one

Mr Speaker I do not want any 
explanation Which is the amend
ment’

Shn Tangamani Amendment No 4
Mr Speaker. The question is
That in the resolution,—

/or the words “in receipt of”
the following be substituted 
receiving upto”

The Lok Sabha divided Ayes 40v 
Noes 114

Shri Damar rose—

Mr Speaker* What is his difficulty’
Shri Damar (Jhabua—Reserved— 

Sch Tribes) I have committed a mis
take

Mr Speaker. The hon Munber 
wanted to vote for ‘Noes”, he ha* 
voted for “Ayes” Theiefore, he wants 
to have it corrected Therefore, I 
must remove one from “Ayes” and 
add one to “Noes”
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Ik e  Minister ef M a o  ttA  OB (Shri 

'K. D. Malaviya): The same is the 
cate with me

Shri Khadillcar: Would it be proper 
jQr a man who has, on the first im
pulse, voted “aye” or “no” to change 
it? Can the Chair correct it’ Would 
it be proper’

Mr. Speaker: The hon Minister is 
in the midst of all “Noes” Is there a 
ghost of a chance for him to have 
committed a mistake, except uncon
sciously’ I have always got the right 
If a Member honestly says that, of 
course, he made a mistake, I am entitl
ed to correct it Let the hon Member 
make a mistake, I will correct his 
also

Shri J&gdish Awasthi (Bilhaur)* 
The hon Minister cannot be exempted 
like this

Shri finXk Pal: He could not have 
made a mistake

Shri JL D. Malaviya: So far an I
am concerned, I am for “Noes”. By 
mistake I pressed the wrong button

Mr. Speaker: Plus one for “Nexes’*
and minus one for “Ayes”

The Minister of Works, Honing a*d 
Supply (Shri K C. Seddy): The Board
is not indicating my “No”

Mr. Speaker: Plus one for “Noes”
Shri Yajnlk (Ahmedabad) • My 

“Aye” was not recorded

Mr Speaker. I will add one to th®
“Ayes”

So, the result of the division is as 
follows*

Ayes 39, Noes: 117

Division No. 4]
Auar, Shri 
Awwthi, Shri Jagduh 
Banerjee, Shri Pramathtnath 
Btnojee, Shri S M 
Bhadauria, Shri Ar)un Singh 
Bharucha, Shri Nuuihir 
BraJ Raj Singh, Shri 
Chakrarartty. Shnmati Renu 
Chaudhuri, Shri T  K 
Daaarttha Deb, Shri 
Dige, Shri
BIim , Shri Muhammed 
Godaora Shri S C

Achat, Shn
Ambalam. Shri Subbiak 
Ayyakanru, Shri 
Banerfi, hhri P B 
B in s ir , Shn 
Bwapps, Shri 
Bhagtt, Shn B R 
Bok. Shri 
firahm Perkaah, Ch. 
Brajeahwar Pratad, Shri 
Chaturvedi, shri 
Cbayd*, Shri
Chtttiar, Shn R Ramanathaa 
Chan 1 Lai, Shri 
nuM^Sbti 
X)a», Shri K  K.
Da*. Shri N.T.

Sfcri Ramdhani

AYES
Gopalan, Shn A K 
Khadilkar, Shri 
Kodiyan, Shri 
Mater*, Shri 
Mcnon Dr K B  
Menon ShnNaray 
More, Shn 
Mukericc, Shri H N 
Mair, Shn Vaiudcvin 
Nath Pai, Shri 
Pandey, Shn Sarju 
Panigrahi, Shn 
Pillai, shn Anthony

NOES
Dat, shn Shree Narayan 
Datar, Shn 
Deiat bhriMorarn 
Deahmukh, Dr P S 
Dineah Singh, Shri 
Dube, Shri Mulchand 
Dwivcdi, Shn M L  
Eacharan, Shri I 
Gaaga Den, Shrlmati 
Ohoih. Shn N R 
Hukam Singh, Sardar 
Iqbal Sm^i Sardar 
Jagjivan Run, Shn 
Jain, Shn A P 
Jain, Shn M.C 
Jfculan Sinba, Shri 
Joahi, Shri A. C 
Karmarkar, Shn 
Kaattwal, Shri

[1647 hrs.
Punnoose Shri 
Rajepdra Singh Shn 
Ramam, Shn 
Rao, shri T  B Vittal 
Sampath, Shn E V K 
Sonult, Shn H N 
Soren, Shri 
Tangamani Shn 
Thakore, Shn M B 
Valpayee Shn ,
Valvi Shn 
Wanor Shri 
Yajruk Shn

Kaval Shri P N 
Kedana. Shri C M 
Khan Shn Sadath All 
Khedkar, Dr G B 
Khimu Shn 
Khwaia Shn lamal 
Kotoki, Shn Liladhar 
Knahna Chandra Shri 
Lachman Singh Shn 
Laikar, Shri N C 
Malaviya, Pandit Govind 
Malaviya, Shn K.D 
Mamyangadan, Shri 
Mathur, ShriHafiih Chandra 
Mehta, Sbnmati Knahaa 
Miahra. ShriBibhuti 
MOmka,Shri 
Munui, Shn Paiha



39*9 fUwhtftoft n  PBALGUNA 8,1880 (SAKA) Interim JUUef to 3570
Central Government

Employees
Mai^Rr, Octal 0 .8 . Raaaawamr, Shri S V Shanna, Pandit K.C.
Naldu. Slit! Oovindsrafalu Rane, Slui Sharma, Shri D C
Nmir, sbri Kuttlkrhhnan Rangarao, Shrt Shanna, Shn R C.
NaUakoya, Shri Rao, Shn D. V Singh,IShriD N
Naotappa, Shtl Rao, Shn Jaganatha Singh, Shri M N
Nanuimhan, shtl Reddy, Shri K C Sinha, Shri B P
Narayanatamy, Shri R Reddy, Shrt Rami Smha, Shn Gajendra Praiad
Naikar, Shri P S Roy, Shn Biahwanath Sinha, Shn K P
Nayar, Dr. Sushila Rup Naram, Shn Sinhi, Shn Satva Narayan
Nehru, Shrimati Umi Sahodrabai, Shrimati Sinha, Shnmati Tarkedmari
O n , Shrt Saigal, Sardar A S Subbarayan, Dr P
Padam Der, Shn Samanta, Shn S C Sultan, Shnmati Maimoana
Patel, Shri N  N Samantiinhar, Dr Sumat Praiad,Shn
Patel, Shri Rageshwar Sardar, Shn Bholi Tiwan, Shn R S
Patel, Suihn Maniben Sarhadi Shri Ant Singh Tiwary, Pandit D N
Pillaf, Shn Thtnu Selku, Shn Upadhyaya, Shn Shiva Datt
Raghubir Sahal, Shri Sen, Shri P G \  arma Shn M L
Raghunath Singh, Shn Shah, Shn Manabendra Venkauiubbaiah, Shn
Ram Shanker Lai Shri Shah, Shri Manubhai Wadiwa, Shn
Ram Subhag Singh, Dr Shah, Shrimati Jayaben Wilson Shri J N
Ramaknihnan, Shn P R Shanka'aiya, Shri

The motion w a s  n e g a t i v e d

Mr. Speaker: I  shall now put the Commission further interim reli
resolution to the vote of the House be paid to the Central Governme:

employees in receipt of Rs. 390 ;
The question i£: basic pay

“ This House is of opinion that T h e  L o k S a b h a  d i v i d e d  Ayes:
pending the report of the Pay  Noes- 119

Division No 5] AYES [16.55 1
Anar, Shri Khadilkar, Shn Ramam, Shri

Awasthi, Shn Tagdish Kodiyan Shri Rao, Shri T  B Vltial
Banerjee, Shn Pramalhan uh Matera, Shn Salunkc, Shn Bnlasaheb
Baneriee, Shn S M Menon, Dr K B Sampaih, Shri E V K
Bhadauria, Shn Arjun Sinph Menon, Shn Nouyanankutty Sonule, Shn H N
Bharucha, ShriNaushir More* Shri Soren, Shri
Brad Kaj Singh, Shri Mukerjec, Shri H N T ar -mini, Shri
Chakravartty, Shnmati Renu Nair, Shri Vasudevan rhakore Shn M B
Chaudhun, Shn T  K Nath Pai, Shri Vajpayee, Shn
Daiaratha Deb, Shn Pondey, Shn Sarju Valvi, Shn
Dige, Shn Panigrahi, Shn Warior, Shn
Elias, Shn Muhammed Pillai, Shn Anthon\ Yainik Shri
Gadiora, Shri S C Punnoose, Shri
Coptlan, Shn A K Rajendra Singh, Shn

NOES
Aebar, Shri Chetnar, Shn R Ramanathan Dwivedl Shn M I
Ambalam, Shn Subbiah Chutil Lai, Shn Ganga Devi, Shrimati
Ayyakannu, Shn Damar, Shn Ghoih. Shri N R.
Banerji, Shn P B Da*. Shn K K Hukam Singh, Sardar
Barman, Shn Das, Shn N T Iqb.il Singh, Sardar
B>lappa, Shri Di», Shn Ramdham Jagitvan Ram, Shri
Bhagat, ShrlB.R Dai, Shn Shrea Narayan Jain, Shri A P
Boat, Shri Datar, Shn Jain, Shn M C
Brahm Perkaih, Ch Deaai, Shn Moraru Jhulan Sinha, Shn
Bnfeihwar Praiad, Shri Deihmukh, Dr P S Joihi, Shri A C
Chaturvedi, Shri Dinaih Singh, Shn Karmarkar, Shr
Chavda, Shri Dube Shri Mulchand Kaaliwat, Shn
388 L.S.D.—8
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K ayai,ShriPN O n , Shn Sen, Shri P G
Kadana, ShriC  M Padun Dev, Shn Shah, Shri Manabeodra
Khan, Shri Sadath All Patel, Shri N  N ' Shah, Shri Matrabhai
Khedkar, Dr G B Patel, Shri Raleihwar Shah, Shrimtti J a ia ta
K hlali, Shri Patel, Suahri Maniben Shankar* iya, Shri
Khwafa, Shri Jamil Pillai, Shn Thanu Sharma, Pandit K C
Kotoki, Shri Liltdfatr Raghubir Sahai Shn Sharma, Shri D C
Kiithoa Chandra, Shri Raghunath Singh Shn Sharma Shri R C
Lachm n Singh shn Ram Shanker Lai, Shn Singh, Shri D N.
Laakar, Shn N C Ram Subhag Singh, Dr Singh, Shri M N
Malaviya, Pandit Oovtnd Ramaknihnan, Shri P ft Sinha, Shri B P
Malaviya, Shri K D Ramaiwami, Shn S V Smha, Shri Gaiendra Prated
Maniyangadan, shri Rane, Shn Sinha, Shn K P
Mathur, shn  Hanih Chandra Rangarao Shri Sinha, Shri Satya Nanryan
Mehta, Shrlmatl Kriihna Rao, Shri D V Sinha Shrimati Taikaabwari
Miahra, Shri Bibhuti Rao Shn Jaganatha Siva Dr Gangadhara
Morarka, Shri Reddy, Shri K C Subbarayan, Dr P
Munnu, Shn Paika Reddy Shn Rami Sultan Shnmati Malmoona
Muaaflr, Giam G S Roy, Shri Buhwanath Sumat Praud, Shri
Naidu, Shri Govmdarajalu Rup Narain, Shri Tiwari, Shn R S
Nair, Shri Kuttiknshnan Sadhu Ram Shri Tlwary Pandit D N
NaUakoya, Shn Sahodrgbai, Shnmati Upadhyay Pandit Munnhwar Dutt
Namappa, Shn Sahu, Shri Rameahwar Upadhyaya Shn Shiva Datt
Naraairahan Shri Saigal SardarA S Varma. Shn M X
Narayanaaamy. Shri R Samanta, Shri S C Venkataaubbaiah, Shn
Naikar, Shri P S Samamatnhar, Dr Wadiwa, Shn
N am , Dr Su.hila barhadi, Shn A)it Singh VW»on. Shn J N
Nehru, Shnmati Umi Sclku Shn _

The motion was negatived

Mr. Speaker* So, the resalution », 
lost

The next resolution is m the name 
of Shn S A Mehdi The hon Mem
ber ts absent Now Shn Vasudevan 
Nair

Shri Nath Pal- Shame'

16.54 h n .

RESOLUTION RE POLICY OF 
LICENSING NEW INDUSTRIAL 

UNITS
Shri Vasudevan Nair (Thiruvella)

I beg to move
"This House Is of opinion that 

the policy of licensing new indus
trial units be changed so as to 
bring about an emphasis on the 
location of such new units in less 
developed areas unless there are 
major disadvantages m such areas 
in the matter of availability of 
raw materials M

Sir, I hope my Resolution will be 
accepted by the House because it is 
really not a controversial one The 
spirit of this Resolution has already 
been adopted m principle fiy  this 
House and by the Government and by 
the Planning Commission and other 
agencies I hope there will not be any 
difference of opinion between the 
vanous sections of this House as far 
bi this Resolution is concerned I 
earnestly request all Members from 
all sections of this House to look at 
this Resolution from a non-partisan 
point of view

In our vast sub-continent the level 
of industrial development varies very 
inuch from State to State and from 
area to area Obviously, there are 
various reasons for this unequal deve
lopment I need not go into the 
vanous reasons for this unequal indus
trial development in our vast country

Naturally, an alien government 
could not interest itself in the Indus




